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DISCUSSION ON THE WORKING OF
THE MINISTRY OF LABOUR

THE DEPUTY CHAIRMAN : Now, we
will have discussion on the working of the
Ministry of Labour. 1 permit Shri E.
Ba'anandan toraise adiscussion. Mr.
Balanandan, your party's time is fourteen
minutes.

SHRI E. BALANANDAN (Kerala):
Madam, I will take only a few minutes.

THE DEPUTY CHAIRMAN: So, please
try to be brief because you have given the
ndinea of two speakers. Will you take
seven minutes'?

SHRI JIBON ROY (West Bengal) : He
wants to test your indulgence.

THE DEPUTE CHAIRMAN : Today my
indulgence is to allow every Member to
speak, to allow the Members who gave (heir
names.

SHRI E. BALANANDAN (Kerala)
Madam, our Labour Minister is here and he
has to carry some other's baby. That is the
situation today. This is my comment to begin
with because without touching industry,
labour cannot be discussed. 1 would like to
cover one or two basic points because my
friend is going to speak later.

1.00 P.M.

Madam, the first point I want to make is
this India is a big country. And the registered
uncmloycd in India today are around 30
million. And the rural unemployed today are
nearly 60 million. It is not accurate. It may be
more or less. At the same time, what is the
agenda today? The agenda is that the workers
are taken as the enemies. It is said day in and
day out that the workers are not property
woriting, the production is less, the
productivity is less and the number of workers
is more and, therefore, steps have to be taken
to take out the workers. And you see your
Budget for industry. Seventy per cent of the
money allotted is for VRS. This is the trend of
the Budget. The Ministry's job is to persuade
the workers who are working in the industry
to get out of employment. This is the crux of
the problem. For the last three years, what is
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happening in the country? We are told that
without modern technology, we cannot go
forward and therefore, we have to go in for
high-tech. Madam, here I would like to draw
the attention of the Minister to the high-
technology areas. What is happening in the
developed societies today? What are they
facing? Germany, Japan, England, America
and all the developed societies, the high-tech,
societies are facing a serious problem of
unemployment. I am not going into the
figures. It is not necs-sary now. But the
youngsters in Germany, England, America and
in the other developed countries do not find
employment. Therefore, that society is facing a
serious crisis. They never faced such a
crisis after the Second World War. That is the
society which you are going to take as a model,
and that system is going to be adopted here.
What would be the result? I do not want to
predict that. I only say that for the last three
years, because of the policies being
followed by the Government, the workers
are faced with the question : "What about my
employment? Will I be employed tomorrow?
Will my wages be protected?"  And in the
public sector where more than two million
workers are working, they are treated as
the enemy number one by the Government.
Now, what is happening there today? Every
public sector worker is under a serious threat
to-c'ay whether he will continue in employ-
ment tomorrow or not. There is a wholesale
attack against the workers. The Labour
Minister has to protect their interest. How can
he doit? In the industries Budget, his job is
defined to spend 70 per cent of the money
allotted for  easing out the workers from
employment. That is the task of the Labour
Minister now which I don't think is a good
job. Asof today, a total of nine crores are
unemployed. Out of 3 crores of people who
are registered unemployed, a majority of them
are educated workers.  Where will they go?
The other workers who are employed are going
to be sent out. This is the scenario.

Another thing is that the industries are
going to be restructured. It is said that a huge
number of workers are surplus. What is the
position of industrial sickness today ?
According to your own figures, 2,60,000
industries are sick. The private figures say
that the number is four lakhs.
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And workers in these industries are going to
be sent out. Many industries are already
closed. The new technology, which is being
invited for the industry, will lead to sickness
in the small-scale sector. What is going to be
the job of the Labour Ministry? Is it to send
the workers out of employment? That seems
to be the job entrusted to the Labour Ministry
today. So I request the Labour Minister to see
that the workers get employment and are not
thrown out 'of their jobs. Their employment
opportunities should not be reduced. We are a
country of poor people where we have to
provide employment to the country's
workforce so that they can live. But this is not
being guaranteed. That is my main criticism
against the approach of the Labour Ministry.

The Labour Ministry can only administer
certain things according to the present law.
The Labour Minister cannot very much
interfere with the industrial policy but the
policy of the Government which is being
persuade in the name of restructuring or for
doing away with the public sector or for the
process of privatisation acts against the
working class and against the nation. The best
of industries in India, which can compete in
the world market safely, are sought to be
destroyed. I will just give the example of
BHEL where 48,000 workers are employed.
This industry produces power generators and
it can compete in the world market. Out of 96
quotations they got approval for 91 which
shows their ability to compete. But 29 per cent
of their share is going to be sold—I do not
know the timeframe—within six months or
one year, and this may become a private
company. Siemens and other multinationals
will be controlling this company and they
would like to reduce the workforce. This is
going to be the result. This is the process in
the case of every industry which turns sick.
Therefore, the Labour Minister has a task by
which 70 per cent of the money in the
industries Budget is sought to be spent on
workers accepting the VRS and going away.

Another aspect is, every industry in the
name of sickness is referred to the
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BIFR. The job of the BIFR is to see that
closure process is completed without delay.
So, what is the main work being done by the
Labour Ministry? Sick industries are referred
to the BIFR and the BIFR will close down the
industries without taking much time, and this
is the work done by this Ministry as a labour
leader, I support you; I do not oppose you
because labour problems are to be handled by
the Labour Ministry with adequate funds at
your disposal, which is not the case here.
What is to be done? Under the overall policy
of the Government, your performance cannot
be better because you are working under
constraints. Therefore, I want you to join me
in opposing this policy; otherwise the Labour
Ministry cannot protect the interests of the
labour class, to be precise.

We have certain laws which were enacted
some years back. Take, for example, the
Bonus Act. There is a limitation on eligibility
for payment of bonus. You know the money
value has eroded, but even if you take the
maximum amount payable as bonus, you
cannot compensate the workers in terms of
rise in prices and erosion of money value.
Therefore, there is absolutely no basis for
continuing with this limitation provided under
the Act. There is need to change the law.
Then, with regard to registration etc., you are
proposing to bring in some amendments but
there is criticism made by the trade unions
because you had promised to consult the trade
unions before bringing in the enactments. You
have not done that. I have seen it only in the
papers. I have not seen the legislation. The
point is that your promise to consult the trade
unions has been given a go-by and I am told
that you are going to bring in a law.

Then, there is another thing. Demand has
been made by the employers and it is said that
you are going to bring in legislation providing
for the right of retrenchment. The demand is
that the right of 'hire and fire' should be given
to the employers alone. They want that there
should not be any restriction. This has been
suggested by socalled experts.

Internationally, two slogans are coined by
the employers. One is 'flexibility of
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labour.  What docs ‘flexibility of labour' the management and the Government, and the

mean? It means that they want to send the
workers out according to their whims and
fancies. Another demand is being made.
Another economic phrase has come into use.
This is 'growthless development'. What is this
'srowthless development'? 'Growthless
development' is a development where the
number of workmen would be reduced.
Industrial production may go up, but the
number of workers would be reduced. This is
the process which Dr. Manmohan Singh is try-
ing to introduce in India. This is the process
which he wants to introduce in India.

Madam, if this process is implemented, the
number of workers in each industry would go
down. Of course, the production would go up,
but it would go up, with foreign technology.
Therefore, employment may increase in
foreign countries, but not in India. Take, for
example, the Maruti car. Maruti car is a good
car. Is it not. But whose is it? The engine and
other parts are manufactured in Japan. Now, in
the process of making one car, 48 workers
would get employment in Japan, whereas. in,
India, only 5 workers would get employment.
Therefore, more employment in Japan and
lesser employment in India. This is the kind of
joint-sector institutions you want to bring in
which would take over our industries. This
would mean that the number of workers is
going to be reduced. The number of jobs in
India is going to be reduced severely. This is
what would happen.

Before concluding, I would draw the
attention of the hon. Minister to one important
point. What has happened to the tripartite
machinery—it is there for 30 or 35
industries—of which you are the Chairman?
Why is it not functioning properly? Then,
what about the Labour Conference? In the last
three years, I do not know how many meetings
have been held. The tripartite mechinery is the
forum where the trade unions can interact with
you, the Goevrnmenl, and discuss the issue
confronting the labour. In the present context,
the main job of the Labour Ministry' should be
to see that this tripartite machinery is
strengthened so that there could be interaction
between the trade unions,

problems could be solved.

There is just one more thing, Even
though the pressure is there on you to
immediately take steps to send the workers
out, to close the shop, the Labour Mini
stry should see to it that it is resisted.
You should take note of the feelings of the
workers. You should remember that all
the trade unions are standing as one man;
whether it is the ILN.T.U.C, or the A.LT.
U.C., or any other organisation. There is
no difference of opinion. All the trade
unions in the country are against priva
tisation. On two or three occasions, they
have demonstrated to you that
they are against it. All the
trade unions, all the workers in each sector—
banks, insurancse, postal services, etc.—are
against your move of privatisation. Therefore,
please do not take the workers for granted. It
is they who constitute the majority. Today,
you may be in the Government. You may be
the policy-maker today and you can dictate
terms. But you should not forget that the
majority outside would have their say and
would have their way. This should not be
forgotten. Thank you.

THE DEPUTY CHAIRMAN : Mr. Bala-
nandan, you have hardly left any time for your
colleague. When I say 'hardly’, you have not
left even one minute. You have taken all the
fourteen minutes. I have the watch here. I am
the time-keeper. I think the Labour Minister
should give me something for this job of time-
keeping. Shrimati Jayanti Natarajan.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : Madam Deputy Chairman, I
would like to confine myself to a few
observations on the status of female labour,
women labour, in the country.

Madam, the fact that I have been fielded by
my Party to speak first is an indication of the
importance that we place upon the status, the
position, of women labour in the country. The
Census of 1991 had registered the number of
women workers in the country at 91.4 million.
In other words, 22.69 per cent of the
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total female population of 400.8 million are
workers.

Madam, this is the figure which was put
forward by the Labour Ministry itself in its
Annual Report. With great respect, I wish to
say that these figures do not reflect the correct
position in the sense that the Census Rules
themselves are wrong. According to the
Census Rules, a work done by women, or
work done by anybody else, unless it is sold
in the market place, is not construed as work.
The hours and hours and hours of work that
women put in towards maintaining the family,
towards kitchen garden, towards domestic
cultivation for food for the family, those hours
and hours of toil are not even construed to be
a productive work, according to our Census
Rules. Time and again I have raised it in this
House and elsewhere that the Census Rules
need to be amended so that the actual work,
productive work that is done by women is
taken into consideration for the GNP so that
the country can have the full picture of the
total amount of work done by women in order
to plan for their development. It is not just as
a measure of pride or prestige that we want
that this work should be taken into
consideration. This is a very important issue
because unless this work is taken into
account, it is not possible to plan for their
development, it is not possible for the
Planning Commission to set aside funds for
them and it is not possible to provide for them
in many other areas. This is the reason why I
say that alt of us live in blissful ignorance of
the true amount of work that women put in in
this country and the conditions of women
labour. Therefore, the most important point
that I want to emphasise before saying
anything else is the problem of invisibility,
undervaluation and under-recording of the
work done by women.

THE DEPUTY CHAIRMAN : Apart from
their work in kitchen garden, the work that
they do at home, cooking, taking care and
everything else, is without any payment. It is
a free service. So, that also should be taken
into consideration because they are not un-
employed. They are not just sitting at home.
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JAN : That should be taken into account in
the GNP. The weakness of the data base is
compounded by lack of clarity on what
constitutes work. The 1981 Census showed
only 14 per cent work being in the labour
force. This is the perception that I want to
place on the forefront of what I am trying to
say. This is a perception that many women
themselves share. It is also a self-perception.
Because of the partial perception of the work
done by women that we are not able to plan
for them, we are not able to take steps to
ameliorate their conditions, and we are not
able to really alleviate the status of women
labour in the country.

Madam, thousands and thousands and
millions of pooT women in India are engaged
in an unbelievable  multiplicity  of
occupations. As you were pleased to mention
it just now, they carry out the tremendous task
of child-rearing or maintaining the family.
They have a multiplicity of roles. They carry
out the role of workers outside, in factories
and in fields. They carry out the duties of
child-rearing. They carry out the duties of
home maintenance. The kinds of work
women put in, are crucial for the survival of
the family. They contribute far more than men
in terms of survival of the family alone, but
the social perception of women is that of
marginal workers, that of protected
dependants and that of almost non-workers.

Madam, you may recollect the television
programme in which men were stopped and
asked about their work-Some women's
organisations took up the television
programme, the documentary. Men are in
different kinds of employment. They replied,
"I am a clerk." He was asked, "What is your
wife doing ?" He said,’ "She sits at home,
doing nothing." Another person says, "I am an
officer." He was asked, "What is your wife
doing 7" He replies, "She sits at home, doing
nothing."

THE DEPUTY CHAIRMAN: She is a
housewife.

SHRIMATI JAYANTHI NATARA-JAN:
Madam, a housewife is perceived
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as somebody who does not do anything. This
is a wrong perception. The perception of
woman as totally dependant, is

wrong.

Therefore, my first plea to the hon. Labour
Minister, through you, Madam, is that at least
as far as the limited scope of the Labour
Ministry is concerned, an attempt should be
made by the Government of India to perceive
in full dimension the kind of work that is
done by woman within a limited area, even
though it is not defined under the Census
Rules as they exist now.

Madam, poor women labour are not a
homogenous mass. They belong to all castes,
communities and tribes. In the en:ire
spectrum from officers right down to the
poorest of labour in the unorganised sector,
including the agriculture sector, all these
women have one thing in common. They
suffer, in common, from deprivation and
discrimination of the worst kind. Virtually,
nowhere are they paid wages equal to men,
from the highest to the lowest. The most
arduous and the lowest paid work is done by
women in the context of economic com-
pulsion,  discrimination and  restricted
opportunity.

Madam, the vast majority of Indian women
are assetless. They have no assets. They have
no access to either assets or resources. They
have no access, in an even more tragic sense,
to training, to education, to technology or to
anything else that would help them improve
their lot in life. Therefore, they are forced to
work outside the organised economy. Most of
their brothers, men, work in the organised
sector of the economy. This is the reason why
a majority of women labour in the country is
forced to work outside the organised sector.
They work in the unorganised sector. We
know that most of them are in the agriculture
sector. This is because they have no access
whatsoever to education, to training, to
resources, to technological improvement and
even to space in many instances.

Until 1975 the problems of the vast
majority of women labour in the country
went completely unnoticed. There was a
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communication gap in the country between
women labour and the conditions they
laboured in and the people who mattered, the
decision-makers, the authorities. It was only
in 1975 that the Committee on the Status of
Women took into consideration that 94 per
cent of women worked in agriculture. It was
for the first time thae the Government had
made an attempt to understand that something
could be 'lone for women labour who were
toiling in extremely deprived conditions, and
step.! were taken to improve their lot. Until
1975 the then existing labour laws simply did
not provide in any manner for protection of
women. From that time till today more than
13 labour laws came into being which provide
for protection of women. I will come to them
and deal with them in a minute.

The organised sector on the country
apparently, is my figures are correct, absorbs
about 13 per cent of the work force in the
country. In the organised sactor woman
account for 8 per cent of the labour in mines,
10 per cent of labour in factories and 51 per
cent of labour in plantation ; and 94 per cent
of the total women labour are employing in
agriculture.

Even according to the Ministry's own
Annual Report the average daily employment
of women in factories is static. I would like
the Minister to explain to us why it is so. Is it
because employers do not want to extend the
benefits of this protected legislation to women
? Has the Government taken any steps to
reverse this alarming trend ? In the absence of
this most of the women labour in the country
are left in the unorganised sector. Just now an
hon. Member was making a remark and you
also said. Madam, that the unorganised sector
defies definition. None of the protected labour
legislations can osasibly be extended if it does
not apply to agriculture. We all know that. In
fact the Committee on Status of Women has
said that it should be extended to agriculture,
but it defies definition and also terms like
employers and employees. There is no term
like that in the agricultural sector. Therefore,
there is no question of protection. Therefore, I
say when you. do rat have definition
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of employer or employee or protection or
security or how she can be fired, she cannot
be protected because there is absolutely no
security. She is completely left to the whims
and fancies of that particular landlord or the
person who employs her. Therefore, the time
has come when you should take note of the
vast amount of unorganised women working
as unorganised labour and see that this
definition extends to them. Otherwise, their
toil would be in vain and nobody cares what
happens to them realiv. The unorganised
sector where women toil is totally an
exploited sector. I do not need to point this
out. All of us are aware of it. It is
characterised by low earning, low
productivity, low skills and absolutely no
legal safeguards or security.

SHRI M. A. BABY (Kerala) : Will you
please throw some light on the possible
repercussions of the new  structural
adjustment under the new economic
liberalisation on the women and other
downtrodden section in the unorganised
sector ?

SHRIMATI JAYANTHI NATARA-JAN :
It is going to have a very bad effect. Women
will be the worst hit. I will come to that in a
minute.

Madam, surveys have been conducted by
the National Commission on Self-Employed
Women. According to these surveys there are
problems specific to women in wage
employment, that is, in the organised sector
and problems specfic to women in the non-
wage employment, that is, in the unorganised
sector. In wage employment, approximately
half of the women receive wages below the
subsistence level, leave alone what is received
by men, below the subsistence level even in
the wage employment.

Apart from that, there is irregular payment
of wages. There is also uncertain employment
because in seasonal employment, they are not
always employed. There is also the problem
of forcing these women to sign upon the
receipts for an inflated amount whereas they
actually receive less amount. There are
problems of wages paid in kind, in goods
rather than in cash. That too is in the form
of
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inferior goods. More than these problems,
there is the problem of the highest irregular
employment in agricultural sector. It is 49 per
cent. It is 46 per cent in the case of
construction workers. Then, in the collection
of goods, it is 42 per cent.

Madam, in the case of non-wage employ-
ment, the most common problem relates to
the availability of raw material, relates to the
supply of raw material which is completely
irregular, relates to the marketing, and
middlemen who come into the picture and
prevent these self-employed women, who are
trying to make something and sell it in  the
market, from
their actual profits reaching them
(Interruptions) . . . Madam, If I have the hon.
Minister's attention, I will be happy.

THE DEPUTY CHAIRMAN : Mr. Ashok
Mitra, I would also like you to listen because
it is about women. I want you to pay attention
because not much attention is paid when the
issues of women workers' are raised even if
they are part of the trade union set-up.
Everybody talks about the problems of men.
Nobody considers the special problems being
faced by women even if they are in a trade
union set-up. So, please listen to her because
she is making a serious point. I want
everybody to listen to her . . . (Interruptions) .

. The Minister also should listen to her
because he has to reply to the debate. Not
only that; he has to take action on it. If he
doesn't listen, what is the action he is going to
take ?

SHRIMATI JAYANTHI NATARA-JAN :
Thank you, Madam.

There is also the problem of marketing,
uneconomic selling price and complete
harassment by the middlemen. In both wage
employment and non-wage employment, all
women worker's have one problem. They are
harassed by the community at large. They are
harassed by contractors. They are harassed by
their employers. For reasons of time, I do not
want to go into all those details. They are
harassed by their own family members.
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The health care provided to them at their
places of work is absolutely abysmal. They
have no facilities for training. They are not
provided with any facilities to organise
themselves into a trade union ret-up. They do
not even have a voice in the trade union set-
up. This is subject to correction.

They do not get any maternity benefit. They
do not get any compensation. I will come to
the question of maternity benefit in a moment.
A number of studies have been conducted by
the National Commission on Self-Employed
Women and other organisations. These studies
clearly show that there is almost an
institutionalised discrimination against
women labour particularly against the women
labour belonging to the Scheduled Castes and
Scheduled Tribes. There is only a slight
increase in the work force of women labour
belonging to the Scheduled Castes and
Scheduled Tribes from 32 per cent to 36 per
cent. This is not an indication of their growth.
This is not an indication of their development.
This indicates that they have not come up in
their life. These poor women have to work at
much younger age and stay at the work place
much longer in order to eke out a barely
subsistence  level of existence. The
intervention which the Government has
undertaken has been with  the best of
intentions.

Successive Governments have tried to dc
something about it. But very often, the policy-
planners in the bureaucracy and the Ministers
in the Government and private enterprise
work completely at cross purposes. Madam,
there is the specific example of the tribal
people in Bharuch. Over there, Madam, it was
felt that something needed to be done to
ameliorate the conditions of those tribal
women who were not able to make both ends
meet in the tribal area of Bharuch. Therefore,
ambar charkha was provided to them and
they were taught how to spin the wheel and
they were earning Rs. 8-10 for eight hours'
work. But the pioblem was, for those tribal
women, it was completely unsuited to their
life-style to sit inside one place and keep on
spinning because they were used to being out
in the forest, out in the field.
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SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh) : Madam, are we continuing
in the lunch-hour? Or, do we have the lunch-
break ?

SHRIMATI JAYANTHI NATARA-
JAN : Madam, I do not mind continuing
afterwards. I will take another five or Mx
minutes.

SHRI M. A. BABY : We should go on to
the discussion of maternity benefits.

SHRIMATI JAYANTHI NATARA-JAN :
I am going to do that.

SHRI M. A. BABY : We are discussing
labour. Maternity benefits should also be
discussed. Then, you may have to refer to
labour pains also. The result will be a baby.

THE DEPUTY CHAIRMAN : Mr. Baby,,
it is a nice joke about labour, labour pains
and a baby being born. But
the problem is that most of the
(Interruptions). Please sit down. Do not
interrupt me. When the Chair is saying
something, you should have some courtesy. It
is a serious matter. I am -ery serious about it.
I am not taking it as a joke. All these attempts
by any lady Member— I underline it—to
ameliorate the situation of women are always
abortive because you people make it a joke.
I am sorry.

The House is adjourned for lunch for one
hour.

The House then adjourned for
lunch at thirty-two minutes past one
of the clock.

The House reassembled after lunch at
thirty-four minutes past two of the clock. The
Vice-chairman, (Shri Md. Salim),
in the Chair.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) Smt. Jayanthi Natarajan to
continue.

SHRIMATI JAYANTHI NATARAJAN :
Sir, before we adjourned for lunch, I was
talking about the problem of how due to rapid
modernisation, the
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human resources, particularly in the rural areas,
are being rendered obsolete. = We are not
able to make use of the available potential
especially of our women. When I was giving
an example of the tribal women of
Bahraich, in an enthusiasm to help them, a
scheme was devised by which they could
use charkha and perhaps improve their
lifestyle. But no allowance was at all made to
the fact that they did not have the simple
technology, they didn't have the sample
education of how-to repair that charkha if
something went wrong with it and the very
same scheme became useless to them. It also
did not take into account the question of
their physical incapacity to stay put in one
place inside  their house  whereas their
entire physical strength has been devoted to
working outside in the fields or in the forests.
This is an example of how even policies,
which  are  directed towards actually
helping the women labour in the country,
often do not  succeed because of lack of
imagination  of the kind of labour that these

women are actually doing and the kind
of problems that they face. Sir, the
Constitution of India prohibits
discrimination, among  other grounds, on

the ground of sex and also ensures that there
should be equality in matters of public
employment. Sir, the Directive Principles of
State Policy clearly lay down that there should
be equal pay for equal work and hence,
the Equal Remuneration Act was passed
by the Parliament which, of course, was
observed more in violation than in  the
actual following of it. Since the passing of that
Act, since Independence, till today, thirteen
pieces of leglisation, labour legislation have
enshrined in  them sections which are
supposed to be for the benefit of women.
These include specific work-ing  hours  for
women, these include special maternity
benefits for women. These include the
provision of employing women in certain
non-hazardous industries and, most
important of all, 'equal pay for equal work'
and the provision of maternity benefit. But in
actual practice, Sir, the tragedy is that none
of these rules, .none of these protective
legislations has had any impact upon the vast
majority of working women in India from the
lowest to the highest. Sir, the kind of
attitude that our public sectors—for

[RAJYA SABHA]

of the Ministry 224
of Labour

instance the insurance companies—have
towards their woman-employees, is so
shocking. It has been raised time and again
in Parliament. For instance, one of the rules
that the Life Insurance Corporation of India
have, stipulates that whenever women apply
for clerical posts over there, they have to fill
in intensive personal details with regard
even to their menstruation. I have raised this
matter time and again in this House. So far,
till today, nothing has been done to change
those rules, Sir. I cannot understand why the
Life Insurance Corporation of India should
incorporate a provision in its application
form relating to its women employees where
they have to write down details not just of
their last pregnancy but also the date of their
last menstruation.

The only reason, I can imagine, why they
should have a provision like this is. Sir, they
do not want to provide maternity benefits to
women. This is at the highest, level, Sir.
Every rule is observed more in violation that
in actual practice. Take, for example, Sir.
the provision of a creche. = How are these
women supposed to actually do their work if
they have small children and their
families to be looked after at their homes
?  This is why a legislation  has been
enacted to insist that if 'X' number of
women, for example, are employed in a
particular factory, then there should be a
creche there so that their children can be
well looked after. Let me give you
some startling figures. For 21,337 factories
in the State of Bihar, there arc only 26
creches. 26 creches for 21,237 factories ! In
Maharashtra, for 99,995 factories there
are 57 creches. Just 57 creches! This is
how from the down of Independence till
today these provisions which are supposed to
be beneficial to women are being
implemented in this country,  Sir!
According to Mrs. Vimala Ranade, who is
the Secretary of the All India . Co-
ordination Committee of Working Women,
the percentage of women that lies in
employment registers has gone up from
15 per cent in 1982 to 25 per cent today. At
least, 25 per cent on the live employment
registers are women.  This is why. Sir, a
new sociological phenomenon has come
up in the country—35 per
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cent of the poverty-stricken households in the
country arc headed by women. This is a new
sociological phenomenon called 'faniinisation
of poverty'. Even poverty has become a
feminine problem.

SHRIN. E. BALARAM (Kerala) :
Where are you quoting from ?

SHRIMATI JAYANTHI NATARA-
JAN : From the United Nations Survey,
UNDP Survey.

Till today, Sir, though there are millions
and millions of women working, ninety point
odd billion women in the work-force, nobody
has recognised the formidable emergence of
women power. Even the elementary principle
of provision of separate toilets in factories and
workplaces is not observed at all though for
men there are separate toilets for higher-ups.
For instance, the officers .ill use one toilet, the
staff will use another toilet, but for women
separate toilets will not be provided in any
workplace, even in Parliament House, Sir. I
am sure, you are already aware of it. Even in
the Parliament House every corridor has some
toilet which men can use and the female.
Members of Parliament can use only one
toilet. The Parliament is not the real problem.
No doubt we cnn go there. We have to walk a
little distance. This is the attitude in the
highest forum of legislature in the land. T am
not going to make it an issue. I am not going
to say, "Please come out and provide more
facilities for female Members". We can suffer.
But this attitude is reflected from the
Parliament right down to the smallest factory
where the most basic human provisions for
day-to-day needs are not given to women.
How are then women expected to participate
in the labour force or recognised or provided
for as a tremendous workforce in this country
? This is something which boggles our
imagination. The stark truth of the matter is
that the hon. Minister and the Government
have got many schemes. The intention is
noble. The intention is good. But how many of
the schemes do" actually reach the women ?
Sir, you take the IRDP. Certainly the target of
30% to be reach-
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ed under the IRDP scheme is a noble target. It
is a target which all of us try to achieve. But
the truth of the matter is that in 1985-86 the
target reached under the IRDP was only
9.87% of the women and a little later it
reached 15% of the women. NRDP reaches
only between 6% and 20% of the women.
The targets are nowhere reached. I don't know
where the fault lies. I don't know whether the
fault lies in the delivery system or in the
decentralised  attitude of the people
implementing them. The intention is noble
but the fact remains that it simply does not
reach the beneficiaries who are women and
they remain in a state of complete tragedy in
which they have been all these years. Now,
the whole trend is towards modernisation
which the hon. Members would be raising
just now with specific reference to coir
industry, match-box industry, beedi industry,
textile industry, plantation, coalmines and
pharmaceuticals. There has been a massive
displacement of female labour as a result of
modernisation.

Sir, between 1974 and 1981 many many
workers got displaced. Many workers lost
their jobs. Out of those workers, fourteen
lakh women lost their jobs because of the
powerlooms. As a lesult, the total
employment of women in textile and jute
industries came down from 60% to 30%. This
is the amount of displacement that had
occurred.

Sir, in 1984, in all the tobacco centres of
Andhra Pradesh more than 50% women lost
their jobs. Take the mining industry. Usually
the loaders are all women. As a result of
modernisation. all these women-loaders have
lost their jobs. Even the Baveja Committee,
which was appointed by the Central Govern-
ment had recommended, as a matter of fact,
the retrenchment of loaders who happened to
be women. The retrenchment of these loaders
had been recommended by the Committee
itself. The  retrenchment  is done.
Modernisation is a fact of life. Modernisation
is something which the country has to do to
keep in step with the progress to keep in tune
with the time, to keep abreast of the time. I,
for one, have no quarrel with modernisation
or liberalisation. My
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point is this. When something is inevitable,
when we think that India has to join the
stream of countries which go for
modernisation and liberalisation, when we are
opening the doors of our country to keep up
with the progress that takes place all over the
world, what are we doing for these women
who are greater sufferers ? My plea to the
hon. Minister would be to take steps We can
provide instance after instance, industry after
industry, where women, who are at the very
lowest rune, are retrenched, are losing their
jobs and are not being rehabilitated. The
Government should take steps to see that
alternate job avenues are provided, these
women are trained in necdern technology,
these women are able to retain one part of
their job at last so that while we are trying to
keep up with time these women do not get
thrown back into poverty and drudgery. Sir,
even those women, who have got work,
operate under inhuman conditions for paltry
amounts. You take the Equal Remuneration
Act. The Minister has r-ovided some details in
the annual report.

Sir, the Minister has provided some details
in the Annual Report where he says, "This is
the position of implementation of the Rqual
Remuneration Act". I read out the details. The
number of inspections conducted at the State
and UT level was 2,30,740. The number of
violations detected was 13,889. The number
of those rectified was 9,870. The number of
prosecutions was 996. The number of cases
which were disposed of was 442 and the
number of convictions was 410. So, out of
2,30,000 inspections, you had 410 convictions

and one acquittal. So, about 14,000
violations are detected aid only 9,000 are
rectified. What happened to others ? I would
like to know th's from the hon. Minister. Sir,
they actually hide more than they tell us. You
take the Central sphere, for instance. There is
a very stranse figure. I will point it out to the
hon. Minister without taking the time of the
House. The number of inspections itself was
only 21.000. The number of violations was
22,000 and the number of those rectified was
23,000. If inspections are 21,000, I don't
know how the number
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of rectified has come to 23,000. I think there
is something wrong with these figures. I
would like the Minister to clarify these points.
I would like to know how many cases have
been detected and how many people have
been prosecuted. I would also like to know
how serious the Government is about
prosecuting those employers who are re-
calcitrant under the Equal Remuneration Act.
At this time I would like to make a serious
plea to the hon. Minister. The Government
has to show its seriousness. We have to make
an example of erring employees. Unless you
make an example of the people who are
refusing to  implement the  Equal
Remuneration Act even after so many years of
Independence, they will continue to do it with
total impunity. The Government has to take
this with utmost seriousness and show a fist of
steel in implementing the Equal Remuneration
Act.

I have two more points to make. Before
going on to specific recommendations about
what I would like the hon. Minister to do with
regard to ameliorating the lot of women
labour in the country, I would like to say what
my personal view is on the proposal of the
Government to amend the Maternity Benefit
Act restricting it to two children only. I know
that the National Integration Council has also
approved that move. I know that the
Government has its own reasons for
implementing this move. But I would like to
make an earnest plea that the Government and
the hon. Minister should reconsider whatever
view they have taken in the light of the outcry
all over the country from womens' organisa-
tions and from the concerned women. Sir, this
maternity benefit is something that is laid
down in the Directive Principles of State
Policy. This is supposed to be a provision
which is beneficial to women. On the verv
basic issue of taking away a provision which
is beneficial to women, I don't understand,
why we need to amend it. Why should you
restrict something for which we fought for so
many years ? The whole question of maternity
is that women are performing a social function
in the society today, because men cannot have
children and women alone can have children.
Itisa
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social functions. It is not merely a matter

of pleasure. It is a social function. When there
is a legislation which is beneficial to women,
I fail to understand the rationale behind
seeking to restrict this legislation. Secondly, I
want to make it very clear that nobody is
against the population control. Not one of us
over here or outside or the women's organisa-
tions or anybody have any grievance against
the population control. It is the most
important burning issue which is before the
country, by all means. I don't want to go far
away.

For example, take, the case of the State to
which I belong. Tamil Nadu has a
tremendously successful record of population
control. This year we dropped below the
replacement level. We dropped to zero. The
reason why Tamil Nadu has succeeded in
population control is the status of women in
the State has improved.

It is well-known, it is axiomatic, that
population can be controlled if the status of
women in a society improves, if the literacy
of women improves, if the age of marriage is
raised, and if education and economic
independence are given to women. The
reason as to why the track record is so poor in
certain States in the Northern parts of India is
the status of women is lower there, the
literacy of women is lower there, the Infant
Mortality Ratio is poor and very little atten-
tion is paid to women's health. It is because of
all these things that popula-iion becomes a
problem. Instead of doing things in a negative
way, instead of making women the target of
all population controls, I would plead with the
Government to do things in a productive way.
This, in my submission, Sir, is something that
needs serious reconsideration.

Sir, I have another point also with regard to
the Maternity Benefits" Act. The proposal for
reconsidering it will make ridiculous certain
other Acts which have been passed and which
go far toward": the welfare of women's health
and of children. Take the case of infant's milk
substitutes. Only two Sessions a<?o, 'his
House passed a Bill where we said
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that breast-feeding was most important to the
'child, that women had to be given time off
from their work, that the infant milk
substitutes should not be allowed to be
advertised in the country. Now, if you are
going to restrict all these benefits, then what
do we do with this Act ? You will restrict that
also to two children only ! Then, there is
another question of ammiocentesis. Women's
organisations all over the country are under a
terrible fear. There is already a very adverse
male-female ratio in the country and the
moment you restrict these benefits to two
children only, all the women, who are
pregnant, will come forward for this sex
determination test, all the female foetuses will
be aborted before they are born and the male-
female ratio will become even more adverse in
times to come. I know what the Government's
thinking in this matter is. The hon. Minister
was actually sensitive enough to call for a
consultation. He had consultations with the
concerned people, with women's groups all
over the country. Unfortunately. I was not able
to attend it. But I read from press reports that
the Government was of the opinion that the
percentage of women, who would be affected
by that, was going to be very low because, in
any case, the Maternity Benefits Act did not
apply to women in the agricultural field. But
90 per cent of women are in agriculture. And
it does not apply, apparently, to women eithe,-
in the Government offices or in the public
sector and, therefore, this particular provision
will not apply to them either. In effect, it will
apply to a miniscule percentage of women
who are employed in factories only. Sir, my
respectful  submission  is—this is no
argument— let it apply to three sets of women
only but don't restrict the benefits which have
already been given. On the other hand, the
Committee on the Status of Women has
recommended that the Maternity Benefits Act
should be extended to women in agriculture
also. And, here, we are doing something
which is going all the way round to cutting it
down from even those people for whom it
applies. The second reasoning was.— I am
mentioning it again from press reports : I was
not present in that meeting—it would
actually  encourage
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employers to employ womb6n in greater occupations from which women are

numbers because they wouldn't have to shell
out money for children beyond the second
child and therefore, a large number of women
would be employed. With great respect, I don't
think that this submission is valid because
women are not employed on the basis of
whether they are given the maternity benefits
or not; they are employed because they are the
cheapest labour available. Till today, they are
the cheapest labour available and they will
continue to be employed for that reason and
somebody who is not giving them this benefit
will not give them the benefit for the first child
or the second child. Finally, my submission,
Sir, is very simple. I only want to say that
women alone should not be made to bear the
brunt of population control. By all means,
population control is required. But please
extend it to men. Please block their
promotions. What steps are you taking against
men who are having more than two children ?
Block their avenues of promotion. Provide
disincentives for these men. Once you finish
exhausting all these alternatives, you can come
to women and, by all means, you can apply all
these rules. One more thing is, before you
restrict the maternity leave for two children
only, extend whatever benefits are existing, to
women in the field of agriculture. Do
something in return. Extend the benefits to
those women who are slogging away in the un-
organised field without any hope of salvation.
Take productive steps. Take some steps to
ameliorate the lives of women. Then, you can,
as usual, make them bear the brunt of
population.

Sir, I want to conclude by quoting from the
report of the Committee on the Status of
Women which dealt with he question of
women's employment and the women in
labour.

"We therefore, recommend the adoption
of a well-defined policy to fulfil the
constitutional directives and
Government's long-term objective of
total involvement of women in national
development. This policy will need to be
implemented carefully to avoid wages by
direct or indirect methods. Apart from
specific

debarred by law, employers should not
be permitted to exclude women from any
occupation unless the basis, for their
unsuitability is clearly defined."

"The Committee recommends integrated
development of training and employment
and the reservation of a definite quota for
women for training within the industry in
order to arrest retrenchment as a
consequence of modernisation."

Sir, there are two other recommendations
which relate to this. They are as follows :

".. for specific provisions being made
for part-time employment for women by
suitable amendments in the recruitment
rules and service conditions, of
expanding the information system so that
women are aware of the kind of
employment that is open to them with a
specific qualification."

".. .provision for re-entry for women, for
special leave without pay, in all manner
of occupations and steps to organise
labour unions in the field of agriculture
and other industries where such
organisations do not exist and formation
of women wings in all trade unions to
look after the problems of women
workers and to improve women's
participation in trade union activities."

Thank you, Sir.

Wt wEW SuR AET (IaC H3W) 1
sfor, & A AW WON F § ogw el
SadT FETA A | FS wigmr afasi ¥ 44w
¥ o4g, 9 QU wAGE v § et e
Froy & & 3a faum € 837 7Y

Wi, oM Hawa ¥ 59 fafe s
&4 3 0 A% o A, wfET o
aRw Wy war E iy —

"... to promote harmonious relation-shin

between labour and management and to

regulate wages, etc., to ensure speedy
implementation of the labour laws..."
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"Our focus here henceforth is going to
change from policy of employment
protection to policy of employment
generation."
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LECLICE

SHRI V. NARAYANASAMY  (Pondi-
cherry) : Today labour is the very nerve of
the Indian economy. When the new
Government under the leadership of the hon.
Prime Minister, Shri P. V. Narsimha Rao,
took the reins of administration in the
country, the new  economic  policy, the
new industrial policy and also the new
import-export policy were announced by
the Government and are being implemented.
Under these circumstances the
importance of labour force has  become all
the more greater for the Indian economy.
The reason is that in the  Western and
developed countries the labour has become
costly while in India it is considered
moderate. I can even say it is cheap when
compared to other countries. A lot of
the Western and developed countries
have now started investing in our
country. Therefore, the Labour Ministry
has tp play a vital role for the purpose of
giving boost to the new economy and also
the industrial development of this country.
I am one who ad-
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mires the Minister for his capability and also
for his forthright commitment to the labour.
He said several times in this House and
outside that the thrust of the Government now
is not protection of labour, but of creation of
job opportunities in the country. That is in
consonance with the new economic policy
announced by the Government in 1991. When
that is being brought about, the broader thrust
under the labour policy should be to see that
there is economic growth, that there is not
only protection, but also industrial sickness is
avoided in the country, that productivity of the
economy also improves in the country, and,
further competitive advantage is maintained in
the wage policies. I would like to submit that
out of a total of 35 million employees in the
country, the people who are covered by the
rules, regulations and Acts are not even 45 per
cent.

The remaining are in the unorganised
sector, the rural sector and the urban sector.
Several legislations have been brought for-
ward by the Government to give protection to
the people who are employed in various fields
in this country. But to our displeasure, most of
the enactments have not been implemented in
right earnest. The hon. Minister may say, "The
Central Government is only a monitoring
agency and only the State Governments have
to implement it." I quite agree with the hon.
Minister in this regard. But I would like to
submit that as a monitoring agency since the
provisions of the Act relate to labour welfare
and regulation of labour, it is the duty of the
Labour Ministry to take care of the laws and
have them implemented in the States.

Even today we have been telling proudly
that bonded labour has been abolished. But
day in and day out we find either in Andhra
Pradesh or Orissa or in Karnataka or in Bihar
or in the Northern States or in the Southern
States, a new item appearing in the
newspapers that still some people are working
as bonded labourers in the remote villages.

SHRI M. A. BABY : Not in Parliament ?
SHRI V. NARAYANASAMY: This

bonded labour system is in the Communist
party only, but not in other parties.
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SHRI M. A. BABY: Why do you set
agitated over such an innocent question?

SHRI V. NARAYANASAMY : Though
we proudly say that the bonded labour
system has been abolished in all the States,
still it is continuing in some States.  The
Minister has been touring the length and
breadth of this entire country, he has
been meeting the people, he has been inter-
acting with them and he will frankly admit
that the bonded labour system has not been
fully abolished today. It has been one of the
20-point programmes. In spite of
monitoring by the States, they have not been
able to control it because of the local
conditions, the economic conditions. The
people's living  conditions are  mainly
responsible for it. In this area, the Labour
Mimsliy  should play a vital role. The
people should be educated. The rural
people should be given proper education
regarding evils of the bonded labour system.
Their economic condition has to be improved.
For the purpose of improving their conditions,
the only way outis economic prosperity.
For bringing about economic prosperity, rural
industries have to be developed. For
developing rural industries, agricultural
inputs should come in. When the
agricultural inputs come in, the rural
industries will come. For that we need
funds. The senior hon. friend, Mr. Jagdish
Prasad Mathur said, "You are approaching
the World Bank. You are approaching the
IMF. You are getting funds from them.
Now you are trying to bring more foreign
investment for the purpose of development."
For the purpose of development and for
productive purposes, getting loans is not a sin.
It has been done even by the developed
countries. I would go to the extent  of
saying that we need higher production and
more productivity in this country. When we
get more funds from abroad, for the purpose
of our development, after sometime we will
be in a position to repay the same. We can
also generate more employment
opportunities.  Therefore, his argument that
we are going to the World Bank and the
IMF is a foregone theory. Even Russia and
China have given up their old theory. We
have seen it. Today, we are in a practical
world where we haveto compete with
other Western countries and other
developed countries.
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India has got the potential to develop. It can
mobilise resources from whichever source it
comes. Therefore, for the purpose of
development of the rural areas, there should be
a definite enactment to regulate the
employment of rural labour. In fact, several

times we have raised this issue  in  this
House. I am very much pained to
note that nothinghas been done in

this regard. The hon. Minister had given a
categorical assurance in this House that the
Government would bring forward a
legislation. Our hon. Member, Shri
Gurudas Das Gupta was appointed as a
Chairman of the Committee on Rural Labour.
They visited various States. They have
identified the areas where the people are
being exploited. They have submitted a very
comprehensive, a  very good, report. It was
appreciated even by the hon. Minister in this
House. And then, the matter was left at that,
with just appreciation. There was no follow-up
action after that. Today, the people in rural
areas, the people who are working in
households, the people who are working in
small, petty shops, are being exploited.
Agricultural labourers and the people who are
working in small industries in rural areas are
being exploited. How are the people
working in industries in rural areas exploited ?
The industry owners there do not want to come
within the purview of the Industrial Disputes
Act. They employ on a regular basis people
whose number is lower than the statutory
prescription and escape  the  provisions of
the Industrial Disputes Act. They employ
people on contract from outside. This is what is
being done by them to escape the provisions of
labour laws. And the State  Government has
no machinery to control them. Even the
monitoring agency which the hon. Minister
mentions now has never been very active to
see that these industries are also brought
within the purview of labour laws.
Agricultural  labourers and other workers
in rural areas are living in very poor
conditions. Even today, in  villages, women
labourers are getting Rs. 2/- per day. And they
start working at 8 a.m. and work till 5 p.m.
Men are getting Rs. 7-8 per day. With the cost
of living being what it is today, they have to
take care of their family and the relations who
come to their house and educate their children.
There is a large number of drop-outs in the
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schools in rural areas. This is because the
parents have to forcibly employ their children
because of their poor conditions. Unless and
until the rural labour is regulated, the rural
labour is given protection, the rural labour is
given its due place, I would like to submit, the
rural people will remain poorer and the urban
people richer. That is going to be the situation.
I feel this is a very right occasion for me to ask
the hon. Minister when he is going to bring a
legislation to be passed by this house so that it
can be implemented in the various States. 1
would also like to bring this to the notice of
the hon. Minister. In 1993, the Chief Ministers
were called. A labour Ministers' Conference
was held and the hon. Minister had a
discussion with them. Some of the Chief
Ministers had apprehensions. They wanted
some time to be given to them for giving
consent. The various Chief Ministers and
Labour Ministers will try to buy time. But I
want the hon. Minister to bring the legislation
which is going to give benefit to the rural
people, immediately. When you are giving
benefits to industrial workers, why should you
not give benefits to rural workers and
agricultural labourers? Why some Chief
Ministers or Ministers want more time? What
is the purpose behind it? I do not see any valid
reason. In 1985, when I became a Member of
this House, one of the hon. Members from the
CPI moved a private Member's Bill. That Bill
was later withdrawn on the assurance given in
the House that a Bill would be brought in by
the Government itself immediately. Now we
are going to complete ten years since then. I
want the hon. Minister to announce today in
this August House when they are going to
bring in legislation to give protection to the
rural employees who have been exploited
from day one. {Interruption). Sir. I do not
want any running commentary. Then I will
have to jump on to their party affairs.

DR. BAPU KALDATE (Maharashtra) :
Baby is mischievous.

SHRI V. NARAYANASAMY : Babies
are always mischievous.

Sir, the hon. Minister has visited South
India and also most of North India. He knows
that child labour is being exploited, whether it
is the bangle industry or the
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match industry or the coir industry or the
carpet industry or any other field. The
legislation is there for "prevention and pro-
tection of child labour". It was very guar-dely
worded by the hon. Minister. "Prevention and
Protection". But nothing has been done. The
enactment is very much there. But neither
have they been given the protection nor is the
child labour being prevented from working in
the hazardous industries. In the match
industry, a lot of child labour is working. The
hon. Minister had a meeting with the
employers and the parents. In order to give
them benefit, he took steps to give them
training. But, ultimately, what is happening?
At the time when the Minister goes there, at
the time when the officers go there, the
employers see to it that the child labour does
not come to the industry at all. After that, the
regular phenomenon starts. In the match
industry, more than 2 lakh children are
employed. They are low-paid and they are
being exploited in that industry. Because of
the poverty condition, the parents send their
children to this hazardous industry to eke out a
living. They are working there. How much
education will you give to two lakh children
who are working there? We have seen this
thing in the coir industry. Even in the carpet
industry, we have seen this phenomenon in
various States. For the purpose of regulating
the child labour, provisions have been made.
But what I am trying to say is that the State
Governments have not taken any initiative to
see that child labour is protected. I agree that
the Minister is taking interest, and his Ministry
is also coordinating. But, in the field, it is not
being implemented. The Minister is taking
interest, the Ministry is working, but the States
ate not implementing it. What are you going to
do about it ? The Minister cannot say that the
State Governments are ont co-operating. It
should not be the reply of the hon. Minister. If
it i* so, it shows that your monitoring agency
is not functioning properly. I will not accept
that reply from the hon. Minister that it is the
job of the State Governments. Let there be
periodic inspections by your officers. Call a
meeting of the Labour Ministers of the various
States. What is happening in the States? The
Labour Department in the States is practically
non-working. Under the Factories Act, the
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Labour Officers have to work in the field.
They are not supposed to sit in their rooms
and decide the things from there. It is one of
the areas where the child labour should be
given protection because children are the
future of this country. They should be given
education, they should be given training and
all types of social benefits should be given to
them. But they have been ignored. Therefore,
though the Minister is taking keen interest in
this field, things are not improving. I would
like the Minister to take care of that area and
see to it that the State Governments take steps
to implement the Act in right earnest. As far
as women labour is concerned, Shrimati
Jayanthi Natarajan has raised this issue and
said that they are being exploited.

SHRI M. A. BABY: In that context, I
would like to request the hon. Minister,
through you, Sir, that so far as Khasis are
concerned, men workers are being
discriminated against. The Minister is well
aware of this fact in his own area. They are
not getting sufficient jobs. Women are
dominating there. In such circumstances, the
interests of the men should be protected.

SHRI V. NARAYANASAMY : You may
be belonging to that category. I am not
coming to that. I know the problems of the
North-East. The hon. Minister also knows it.
As far as equal remuneration for equal work
for women is concerned, it has been provided
in the Constitution. It is fine. The Minister
also brought about a legislation. It is fine. But
how is it being implemented 7 I made a
reference to the people who are working there.
How are the women being exploited in the
agricultural fields? How are they being
exploited in various other industries? On the
one hand, because of the new economic
policy, the avenues have been opened. I
discussed it with the hon. Minister also. Now,
more women are being employed in the
processing units, the export oriented units
because of the nature of work that they are
doing. In the marine products area, women are
getting more employment. On the other hand,
women who are working, are not getting
suitable wages for the work they arte doing.
Men are getting double
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of what women are getting in the processing
industry.

In various other fields like corporate sector,
agricultural sector, small-scale Industries in
big industries also, the Equal Remuneration
Act is not being implemented in right earnest.
The woman-employees are working equal to
that of men. Why are you not implementing it
in textile mills and various other industries ?
Why are you not protecting the interests of
women as far as their wages are concerned ?
They are entitled to other benefits also. The
States are treating women as second-class
citizens. They are being ignored in the labour
field also. Therefore, the interests of women
should be protected. The Equal Remuneration
Act should be implemented in right earnest by
the Ministry.

Now, I come to industrial relations. After
the implementation of the new Economic
policy, several apprehensions were raised by
the various trade unions. They have been
telling the employees that they will be thrown
out of employment by the new Economic
policy; because of the new Industrial policy
public sector undertakings are going to be
closed down and some of the private industries
will be closed down. There were certain
apprehensions raised by various hon.
Members also. But one aspect they have
totally forgotten. Though it is a fact that
regarding some of the public sector units the
decision was taken by the Government that
they had to be closed down, that decision was
revised. The Government is prepared to take
care of them and now when the multinationals
are coming, when the new industries are
coming up in certain areas like power sector,
consumer goods industry, the aspect of
employment generation has to be considered.
Regarding the employment generation in the
country, the hon. Minister can very well say
that it is in a stagnant position. The
employment which has been provided by the
employment exchanges in the country has not
increased. It has remained static. Ninety four
million unemployed people have remained
unemployed. Not only that, when the
vacancies are created, only about 1.2 per cent
are accommodated. After the creation of
vacancies, within one year they are
accommodated but the stagnation continues.
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Under the new Economic policy, employment
generation will be there. Not only that, people
are coming forward to take over most of the
closed mills and invest in them, and in this,
the Labour Ministry has also a vital role to
play. What happened, Sir, is, after the closure
of some mills and undertakings, the
negotiations were started. A special Tripartite
Committee was constituted and discussions
were held. And the hon. Minister also parti-
cipated in those discussions. When the
negotiations were going on, the employees'
protection was also considerd. But all of a
sudden, the Government brought a scheme of
National Renewal Fund. Then the Committee
had a setback and the employees thereafter
started negotiating with them. But the
National Renewal Fund scheme is being
implemented. Sir, the hon. Finance Minister
has stated in this House that the Government
is allocating about Rs. 1,000 crores for this
purpose. Sir, it is not for me but for the hon.
Minister to say, as far as this scheme is
concerned, "Yes, people are rendered
unemployed and they are getting sumptuous
money for the rehabilitation, and with that
money they can take care of their famili-lies."
But that scheme is not being implemented in
right earnest. Even in this there is lack of
enthusiam among the labourers. The reason is,
the trade unions' which are opposed to the
scheme are creating a wrong impression that
by the National Renewal Fund scheme the
employees will not be getting adequate bene-
fits. Sir, I would like to submit that after the
closure of certain industries, textile mills and
various other mills, including the sugar mills
in some areas, in Maharashtra and Gujarat, in
most of the cases the people have not been
getting anything for more than 12 to 13 years.
With the introduction of this scheme the
people who were rendered unemployed will
be able to get some benefits out of it. Not only
that, the family of the employee, which could
not get any benefit when the mill was closed,
will also get some kind of a relief. Therefore,
this is a novel scheme which has to be
implemented in right earnest. Not only the
hon. Labour Minister but also the Industry
Minister and the Minister of Textiles should
coordinate. In fact, the Minister of Textiles
and the Minister of Labour had a discus-
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sion for reopening some mills. The Ministry
of Industry has to co-ordinate with the
Ministry of Labour to see that the scheme is
implemented in right earnest. I would like to
make a suggestion, which has been the
demand of the employees for a long time, to
the hon. Minister. The employees have been
stating that they are prepared to take over the
mills for the purpose of running them. The
employees have been coming forward with
their offers. When the employees of the sick
mills are coming forward, when they are will-
ing to take over the sick industries, they
should be given first preference. I find to my
utter dismay that even if they are able to run
the sick industries, their demands are not
being considered. I would like to request the
hon. Minister that when the Industries are
referred to the BIFR, if the employees are
able to make them viable, if the employees
are capable of running them, they should be
given first prference. They should go to other
people only after that. If it is considered the
employees will definitely work for the
industry and the industry will get revived.

Another important thing which I want the
hon. Minister to consider is the appointment
of employees in the board of management. It
has got a very long history. The scheme that
employees' re-presentatve should also be there
in the board. of management was brought up
in 1973 by the Industry Ministry so that the
problems of the labour can be well explained.
Not only that, the problem in various fields of
the industry can also be well explained by the
employees' representative. I was in the
Committee on Public Undertakings. We had
submitted a report to this House in this regard.
There are more than 265 public sector
undertakings. Till 1986 there was only one
person in the board of management of one
public sector undertaking. The employees'
representatives have been put in the boards of
management,of coal India and some other
public sector undertakings in 1987. It is a
major policy decision which is taken by the
Government of India. It doesn't refer to any
political party. It is a matter of policy decision
which is taken. But none of the CMDs or the
chairman was ever ready to sit by the side of
the employees' representatives in the board of
management
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and take policy decisions. It has been re-
curring for several years. (Time bell rings) ....
Sir, our party has got more time.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : But we have two more speakers
from your party.

SHRI M.A. BABY : The mode of selection
of employees' representative should also be
mentioned. It should be throueh a democratic
process.

SHRI V. NARAYANASAMY : It should
be taken care of by the employees themselves.
Let us not enter into that area. The employees
will choose their own representative to
represent them in the board of management.
There should not be any party consideration in
that regard. I am stating this because, if there
is one employee in the board of management,
then it will change the whole system of
bureaucracy in the management. He knows
the problems of labour. He knows the
problems: of the industry. The employees'
representative  should definitely be very
strong. I know that except in five or six public
sector undertakings there are no employees'
representatives in the board of management of
the public sector undertakings. I would like
the hon. Minister to consider this aspect and
to see that the Government policy is
implmented. Now, I come to industrial
relations. Sir, the hon. Minister stated in a
press interview that he would bring an
Industrial Relations Bill before this House in
order to smoo-then the relationship between
employers and employees and to avoid
cumbersome processes in deciding various
disputes. It is a noble thing. The Ramanujam
Committee also made certain recommenda-
tions. The Minister has said that he would
come with a Bill in this Session itself. Sir, due
to industrial disputes, employees are facing a
lot of hardships. When the matter is referred
to a Tribunal or to a High Court, it is the
employees who suffer the most. The
managements are very powerful and they can
fight in courts through their money-power.
But the poor employees cannot do so. We are
getting a lot of representations from workers.
We are moving with the workers. We know
how they are suffering. We know about
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their family problems. So, the industrial
disputes should stop. Therefore, 1 would
request the Minister to see that the three-tier
appeal system is removed. The Minister can
say, "It is a Constitutional right." I agree with
the hon. Minister. But as far as possible, these
disputes should be settled through mutual
discussions and negotiations. This is a very
vital thing. Managements make it a prestige
issue to fight their employees. They try to
take revenge on those employees who are
very active trade union workers. As the
employers are very rich, they can use their
money-power. But the ultimate sufferer is the
employee. Sometimes these employees
become militants because of it. Therefore. I
would request the Minister to consider this
aspect so that the interests of employees can
be protected.

Sir, Provident Fund is another area which is
surrounded by mistery. Sir. whenever an
employee applies for Provident Fund, the
Provident Fund authorities take a very long
time to give this benefit. They sometimes take
one to two years for one application and by
that time that employee loses interest in it.
Even they return the application if there is one
small  mistake.  Thereafter, a long
communication takes place. Sir, the Provident
Fund offices, especially in South India, have
become a burden on employees, instead of
giving them any benefit. I am saying this
because many people come to us and say
these things. I would request the Minister that
there should be a separate Provident Fund
office in Pondicherry. There are many sugar
mills and small scale industries. Pondicherry
has been linked with Tamil Nadu. When we
go there, they say that they take care of the
interests of the Tamil Nadu people. The
Pondicherry people are totally ignored.
Therefore, we want a separate Provident Fund
office. It should also be seen that the
Provident Fund offices function effectively.
You should also make the procedure easy so
that the benefits are given on time. Then the
bureaucracy is also hampering the interests of
the employees.

The hon. Minister should take care of that
aspect.

Sir, the most vital and important wing of
the Ministry of Labour is Employment
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Exchanges. Today, a Certain amount of
modernisation has taken place in these
Exchanges situated in various States. But the
figures which are shown there—and the
Minister himself admits it—are not accurate.
This is due to various factors. One major
factor is that people who are already
employed are also registered there-It is a fact.
Sir, even though Employment Exchanges
function under the purview of the State
Governments, yet the hon. Minister should see
to it that they function effectively. An
Employment Exchange is supposed to show
employment to people in Central Government
offices, State Government offices and in
various public sector organisations. But these
Employment Exhanges have become mere
ceremonial. The officers there have become
ineffective because their work is not
monitored. And no survey is also done by the
States to ensure that the people who have
enrolled themselves are not employed
anywhere. People are not going to come and
say it on their own. Therefore,, Employment
Exchanges have to be streamlined. They
should be made more effective and should
help in identifying and accommodating
suitable persons for various jobs. This can be
done through various State machineries. This
will make these Exchanges become vibrant
organisations. Since these Exchanges cater to
the employment needs of the people of their
respective States, the hon. Minister should,
pay attention to this aspect as well...

SHRI M.A. BABY : They can as well be
renamed as Unemployment Exchanges.

SHRI V. NARAYANASAMY : To some
extent, I agree with you.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Narayanasamy, two more
Members from your party are yet to speak and
the time left is 20 minutes. So, if you wish to
continue, you will be consuming their time
also.

SHRI V. NARAYANASAMY : Sir, I am
not going out of the subject. | am mentioning
some specific points to the hon. Minister so
that he can focus his attention on them.
Anyway, I am going to conclude in two
minutes.
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Sir, introduction of a new Economic Policy
a new Industrial Policy and an Export-Import
Policy, has generated more employment
opportunities in the country. I augmenting the
employment opportunities, in creating more
employment potential and in disseminating
this information to the people, the job of the
Labour Ministry is very very important. As
such, the Labour Ministry is funding it
difficult to accommodate suitable persons in
suitable jobs. On the other hand, employment
opportunities are being created in a big way,
be it in the power sector, or the small scale
industries in urban as well as rural areas. So, 1
would like to know from the hon. Minister as
to what strategy the Government of India,
especially the Labour Ministry, is going to
adopt to ensure that the people, who are
jobless, are accommodated in various fields. I
also find that the industries, be it the public
sector or the private sector, do not recruit
people belonging to the States where the
industries are set up. It has become a major
problem in various States. What is happening
is that they bring persons from other States.
This problem is being faced in my State as
well.

Normally, a person who sets up an industry
outside his home State does not bother to
recruit people belonging to that particular
State; instead, he brings his own people. This
also creates, to some extent, a law and order
problem. So, the Government must ensure
that the local people are taken care of. There
should be a provision in this regard which
may go a long way in safeguarding the
interests of the people of various States. It is,
ultimately, their Government which gives
loan to the industrialists and electricity and
other facilities are also provided by that State
only.

4.00 P.M.

In spite of all this, the local people are
ignored. In that respect, I want the hon.
Minister to give a categorical assurance that
the Spates would be advised suitably because
they are getting loans from the public sector
banks, from the public sector organisations. I
would like to know what they are going to do
for these people.
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Recognition of ITIs which are being ran by
State Govenments is taking an enormous time.
In fact, in my State, there is a place, Yanam.
Our .Chief Minister wrote to the Labour
Ministry for recognising the ITIs. The students
who studied and completed their training in
these insitu-tions are not able to appear for the
examination since recognition of these institu-
tions is not given by the Labour Ministry and
the students could not appear for their
examinations. In spite of the recommendation
of the State Government, the file is kept
pending and it has not been considered by the
Labour Ministry. Therefore, in that aspect, I
want the hon. Minister to clarify.

There are two institutions which have come
up in my area. In Yanam, a small area having
50,000 population, there are more than 400
small industries. For the purpose of providing
employment to these people in these
industries, training is necessary to be given.
They should be trained. For this purpose, these
two institutions were established. But to give
recognition to these institutions, enormous
time is being taken by the Labour Ministry. I
want the hon. Minister to consider this. I want
to know why it is lying with the Labour
Ministry in spite of the State Government's
recommendation.

The New Economic policy has thrown up
certain challenges. Steps are needed to be
taken to face those challenges. For this, the
hon. Minister should keep his Ministry fully
equipped and see that employment potential is
created in this country for the labour force. .

With these words, I conclude, Sir. Thank
you, Mr. Vice-Chairman.

SHRI M.A. BABY: This will be done
provided the World Bank does not demand the
disbanding of the Labour Ministry.

SHRI PRAVAT KUMAR SAMANTA-
RAY (Orissa): Thank you, Mr. Vice-Claair-
man. We have got a very good Minister
presiding over the Labour Ministry, with all
the sincerity and dynamism. But he is
surrounded by bad colleagues who do not
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allow him to carry out the objectives for which
the Labour Ministry is wedded to. There is a
marked erosion in implementing the objectives
of the Labour Ministry during the last four
years. I don't know what the reason is. You
take the case of disputes relating to labour, you
take the case of formulation of the policy and
you take the case of settlement of wages. In
every objective, this Ministry is lagging
behind. This Ministry is presided over by 12
Departments. It will not be fair if I don't
interpret that this Labour Ministry is a bonded
Ministry of the Government of India. Instead
of encouraging the Ministry to carry out its
objectives, the Government of India is forcing
the Labour Ministry to work as a nodal agency
to protect the interest of management and to
severely curtail the rights of workers and
employees in thlis country. That is the reality
of the day so far as the Labour Ministry is
concerned. To supplement my interpretation, I
would draw the attention of the House to the
budgetary provision made for this Ministry. In
1993-94, the Budget provision for this
Ministry was Rs. 562.22 crores and for this
year, it is Rs. 568.10 crores. My colleague,
Shri E. Balanandan, has pointed out that out of
this amount,70% is meant for payment of
retrenchment benefits. The Ministry calls it
Voluntary Retirement Scheme and we call it
retrenchment. The Ministry claims that it is
generating employment. We say that there is
no employment generation. For the last three
years, the Government has proved that it is not
going to generate employment in this country.
They are bent upon removing them. Whatever
number of employees are there either in the
public sector or private sector, they want to get
rid of them, they want to throw the working
class people into-I do not know-the Indian
Ocean or the Arabian Sea or the Bay of
Bengal. They are bent upon doing that.

Sir, coming to the industrial disputes, there
is a large machinery for this, headed by the
Chief Labour Commissioner, assisted by
Regional Labour Commissioners. But, Sir, the
fact is that this machinery is not adequately
equipped to carry on the inspection work.
Where there is a violation of labour laws,
what can these officers do? Apart from that,
we have got
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an Industrial Disputes Act in such a manner
that when an officer goes to conciliate in a
dispute, and if the management does not
appear, they do not have a provision to call the
management to appear and settle the dispute.
Not only that. The decision-makers authorise
junior officers who can neither speak with
authority nor conciliate. So, for years together
the dispute goes on. Finally, they force down a
failure report. And the failure report some-
times gets entangled for years without being
referred for adjudication. You can just imagine
the plight of the workers or the employees
seeking relief under this adjudication provision
through the tribunals. And after two or three
years, he is forced with a compromise against
the terms and ,con-diiions or a person dies in
seeking the relief. . This is the plight of the
workers and this is the type of machinery
provided for industrial disputes. And the
dispute can be settled only if the supreme boss
of the management is inclined to settle the
dispute. That is the law. That is the law
prevailing in this Labour Department, and this
is the machinery we are carrying on with.

Sir, to protect the interests of the workers of
this country and to avoid luxurious litigation in
the public sector undertakings and the Central
Government undertakings, there was a circular
in 197S by the Labour Ministry to all
administrative Ministries and the public sector
undertakings that there cannot be any appeal
apainst any award of the Tribunal or agamst
any judgment of a High Court whetein a relief
has been sought for by a workman. And
where an Undertaking goes for an appeal, it
should seek the per-mission of the
administrative Ministry. And it has been
pointed out that no Ministry is earing about
this circular. They defy it. I do not know
whether the Minister is aware of it. What is
the monitoring system in respect of the
implementation of this circular which the
Ministry has issued to protect the interests of
the workmen and the employees with regard
to these luxurious litigations? And how can an
employee who hardly gets Rs. 1500 as take-
home pay, go on fighting for years? And there
is hardly any scope of getting assured of any
relief. And this is the plight of the workers,
and this is the
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working of the labour laws which we have
enacted in the last 45 years. And the net result
is that the workmen suffer.

My friend, Mr. Narayanasamy, has said that
the labourers and the employees constitute 5 to
6 per cent of the population in this country,
And they do not care for them. It is well and
good if they have the rest of the 97 per cent in
their mind; But, so far as the protection given
under the law is concerned, so far as the
machinery created to give protection is con-
cerned, if they cannot take care of this 3 or 4
per cent, how can these people claim that they
can give protection to the 97 per cent of the
people? 1 speak of provident fund. The
management, particularly in the public sector
undertakings, have defaulted in making
payment of the provident fund dues to the
workers and employees to the tune of crores
and crores of rupees. But the punishment to be
awarded for such defaults is so meagre, that
they do not mind paying the penalty and
getting away with this huge amount which
they are using as capital. The punishment for
this default hardly matters to them. I cite the
example of contractors who collect crores
from the workers in the name of provident
fund contribution and do not pay to the
workers. I have myself raised this issue but
nobody listens to the workers for years
together. This is how we are administering the
Provident Fund Commission which is an
autonomous body. I do not know how the
Labour Ministry or other Ministries are going
to tackle this problem.

Take the case of Payment of Bonus Act.
There is a limit on payment of bonus to
workers and a worker getting above Rs. 1600
is debarred from getting bonus. We know that
some amount is paid in lieu of bonus and this
practice has become so redundant and in spite
Of the demands of Central trade unions and
workers, nothing has happened. Sometimes,
workers are told to take the money by some
other means, not through bonus. I do not find
any logic in it.

I raised a question with regard to payment
under the Workmen's Compensation Act, to the
migrant labourers. The workers migrate from
one place to the other
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and they are illiterate people and do not know
how to get relief under the law. I raised this
question in the House and I was assured by the
Minister that in case any compensation is to be
paid to the worker in case of casualty or
injury, he will have the opportunity to file or
lodge a complaint before the Labour
Commissioner or Compensation
Commissioner of his own State so that on the
strength of his legal documents, he will be able
to defend his case better and claim
compensation. But that has not been taken care
of and as a result, there are thousands and
thousands of such migrant workers who are
yet to get any relief.

As we ate all aware, in the public sector
undertakings recently, the Government of India
has introduced Voluntary Retirement Scheme
under which many workers have voluntarily
retired. But the permanent posts which have
fallen vacant, are still remain unfilled. But
how is the work being carried on? The fact is
that in spite of the Ministry of Labour's
Contract Labour (Abolition) Act, they have
allowed the public sector undertakings to get
the work done through contract labour for the
last two years. Nobody can deny the fact that
work of the permanent posts—ranging from
khalasi, helper to Computer Assistants—is
being carried on by contract labour on cheap
payment. On the one hand you claim to
compete in the world market and on the other
hand get the work done by paying only Rs.
750 or Rs. 1000 to the worker and expect
better work and more production. In this case,
what are you going to do? What are you going
to achieve? It is really a serious thing and I do
not know why the Labour Ministry is not
taking care of all these things. The whole
world is laughing at us that we are having
cheap labour. At the same time, persons are
migrating from our country to other countries.
Skilled personnel are going out of the country
because they do not get in the country the
remuneration they deserve. They go to the
other countries and they give their best there.
This is happening because you are not giving
the proper remuneration for the skilled
labourers here and you are not protecting
them.

Then, the performance report of the
Labour Ministry says that they are taking
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care of the safety of the mines. But the
Minister may recall as to how many times the
rules and regulations in regard to safety have
been compromised which tod to a number of
accidents resulting in the death of a number of
coal mine workers. At whose cost? For whom
are we allowing all these things? Is the
Ministry then for the management or it is there
for the workers? For whom have the laws
been enacted? Are they not for the protection
of the workers?

Now, we have the E.S.I. Scheme. Under
this scheme, the insured workers get the
benefit of medicare; they get medicines, etc.
The hon. Minister is the Chairman of the
Corporation. I am also a member of this. We
have got thousands of crores as Reserve Fund.
This is a social security scheme. This is a
social security measure for the workers. Even
though we have got the Reserve Fund, the
workers do not get the medicines; they do not
get proper medical care. When we have got
the Reserve Fund of thousands of crores, why
arc the employers 'not being forced to take
steps? Why are they not being forced to take
steps to ensure that proper medical care is
provided to the workers in the factories when
there is money reserved for it? The workers
pay the money. The I. P. workers contribute to
the E.S.L C. At the same time, they are not
getting adequate and proper medicare.

There is an important thing which I want to
refer to, before concluding. We are talking
about the enhancement of the exemption limit
of income-tax in the case of salaried
employees. I am not able to understand one
thing here. Why should not the Labour
Ministry take steps to protect the workers and
other employees in relation to payment of
income-tax? In my opinion, an employee or a
worker gets his remuneration in lieu of the
work he does. He does not get any salary the
day he retires. How could it be considered,
how could it be interpreted, as an income? The
salary cannot be considered as an income? In
the case of the salaried people, their income is
recorded and, therefore, the money, in the form
of tax, is taken away. However, in the ease of
other individuals who make investments
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and earn profits, we fail to bring most of them
under the tax net. Only the salaried people are
made to pay tax because their income is
recorded. But what they are getting is only a
compensation for the work they are rendering.
It is not a benefit which they are getting. Why
should it be taxed? In this regard, the Labour
Minister has failed to take up with his Cabinet
colleague or with the Government the
question of amending the law so that the
workers and other employees are taken out of
the purview of the Income-tax Act,

Lastly, I would like to refer to the small-
scale sector. Recently, we have opened up our
entire small-scale sector to the world. Here, I
would like to give a small illustration. In our
small scale industry we are manufacturing
buttons. About 5 lakh or 6 lakh people are
working in this. Each button costs about 25
paisa or 30 paise. By opening up the market,
we will get the same button at a little cheaper
price, say 20 paise or 25 paise. We have a
craze for foreign goods. So, we will go in for
that. What about the 5 lakh or 6 lakh people
working in the small scale industry? The
chains used in pants, manufactured in our
country, cost about Rs. 4 to Rs. 6. Now, the
chains imported from  Singapore or
Hongkong, will cost about a rupee less. What
about the ten lakh people working in this
industry? Nobody bothers about them. Where
are we going to resettle them? Where are we
going to re-engage them?

Lastly, I am quoting from the observation
on child labour, made by the Parliamentary
Standing Committee in their Report. I am
quoting their words :

"The Committee note with distress that
the Ministry of Labour are not having an
authentic data regarding the child labour
in the age group of 0—14 as they are
awaiting the 1991 Census Report."

Again, in para 2.22 it says :

"The Committee are concerned to note
that the Ministry of Labour have not
given a serious thought to study the
factors responsible for the continuance of
child labour system after the
submission of the Gurupada
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Swami Committee Report way back in
the year 1977."

This is the observation of the Parliamentary
Standing Committee about child labour in the
country.

Before concluding, I shall draw the at-
tention of the Minister to the fact that unless
he considers that the labour available in the
country as a capital investment in the
development of the country, there will be no
change in the scenario for the betterment of
the country or the workers.

With these words, I thank you, Sir.
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FUENIETT AN, X & G0 AT WA TE R —
There is an urgent need to consider some
innovative measures to help workers to
provide better education to their children.
Some special fund should be established for
this purpose and new innovative schemes
could be designed with the active support of
voluntary organisations.

My second suggestion is that social security
for workers particularly in the unorganised
sector should get our attention. A large
number of workers who are engaged in
agriculture, small-scale, tiny and self-
employed sector' remain outside the social
security network. At the same time, it would
be very harsh to expect small farmers and
small entrepreneurs to bear the burden of
providing the social security network to their
workers. The Government should take
initiative in finding resources to provide
comprehensive but simple to administer social
security cover for all Such workers.

My third suggestion is about improvement
of the ESI scheme. The Government should
improve wholesale some of the existing
services like the ESI scheme. Inadequate
medical services under the ESI scheme do not
need elaboration. ESI Corporation should
urgently consider increasing their share of
contribution to the State Governments for
providing medical services to the ESI
beneficiaries. The present contribution of Rs.
345 per year per family can hardly cover the
cost of even primary medical services. In
some areas, voluntary organisations, trusts,
hospitals and association of industries have
shown willingness to manage the medical
services
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through a proper arrangement between the
ESI and the State Governments and the
Associations. I would request that such
innovative ideas should be considered without
hesitation and due support should be extended
to such efforts.

My last point relates to productivity and
training. This is one area which has to bs
given due importance in the Ministry's
proposals for the current year with rapid
changes in technology and competitive en-
vironment. Our training institutions will have
to gear themselves up to meet the new
challenges. I would suggest that wherever
possible, with the active support of the
Association of Industries, the Government
should turn our polytechnics and ITIs into
self-regulated  self-growing  autonomous
bodies. Thank you.

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Mr. Vice-Chairman, thank you for
having given me an opportunity to speak on
the working of the Ministry of Labour. When
our colleagues from the Opposition side
criticised the liberalisation policy as well as
globalisation policy of the Government, Mr.
Narayanasamy from the Treasury Benches
tried his best to rebut the charges. He said that
the liberalisation policy has been accepted by
the Government and they wanted to see that it
was implemented because of unemployment
problem prevailing in this country. He said
that for this purpose, the Govern-nwnt needs
more foreign investment. This is what he has
said. We think about it in a different way. We
think about it from our own angle, in a
different way. We feel even without resorting
to this type of liberalisation or globalisation,
the Government would have been able to find
resources required for starting new industries
in India. How? That is the question. If this
question is solved, the wrangling gap between
the ruling party and the opposition can be
bridged.

According to one school of thought, the
black money available in India as well as the
amount deposited by the NRIs and foreign
banks amounts to Rs. 5,20,000 crores. Let the
Government find out whether it is correct or
not. I would like to know from the
Government: How much jhey have approved
for foreign investment?



267

Discussion on
the Working

What is the total amount they have received so
far? If they go through that, then, they can find
out.. The policy pursued by them is going to
ruin the country. The labour policy should aim
at economic growth with social justice. Is the
policy pursued by the Government in this
direction? That is what we have to see. Now, a
new phrase is found in the western media and
that is "jobless growth". Some two decades
ago, the word "stagflation" was coined to
indicate stagnation plus inflation. Like that,
now we have "jobless growth". That is, growth
will be there in the economy, but it will not
create any job for the masses. That is jobless
growth. I fear that the Government of India is
walking in this direction.

Regarding tapping of resources, the
Government of India, in the last two and a half
year, did not try, even for a week's time, to
find out how to tackle it. They did not try even
for a week to tap the resources available with
Indians. As and when they ascended the
throne, they decided to invite foreign people.
As 1 mentioned the other day, Mahatma
Gandhi went to London to participate in the
Round Table Conference to see that the
British people then living in India were sent
back lock, stock and barrel. But now our
Prime Minister went to London to invite the
same people to come and invest money here.
It is an invitation to a new East India
Company.

The hon. Minister is a very good advocate.
But the circumstances have forced him to
argue a bad case. That is the only thing. If you
go through the reports of the 29th Indian
Labour Conference and the 30th Indian
Labour Conference, you will find that for
industrial relations, they had taken a decision
to enact a law. But it is kept in abeyance. We
have to see Japan. It perished in the Second
World War. But now it has become the second
richest country in the world. Similar is the
case of Germany. In the case of Japan, it is a
poor country in terms of material, wealth of
raw material. But it is the second richest
country in the world. How was it possible?
They were able to harmonise their human re-
sources properly. There, we Indians failed
miserably in the last four decades.

[RAJYA SABHA]
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Sir, during the month of November, 1991,
the month of June, 1992 and the month of
September, 1993, the workers went on a strike
and expressed their anger with this
Government. They had announced a Bharat
Bandh. I thought the eyes of the Government
would be opened by the strikes, But, no.
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The labour policy should consist of job
security. Job security and the health of
industry are inseparable. As regards legal
benefits, the status quo ante should be
maintained. In new  areas, they must
achieve further. Welfare of the wards should
be taken into account. In these areas, how
much have we developed and how much have
we maintained what we had? In respect of
bonded labour, out of the people the
Government has identified,
for more than 10,000 people, no rehabilitation
work has reached them. Even to people whom
they want to help, the Gov-
ernment is giivng only Rs. 6,250. (Time
bell rings). Sir, I have just begun my speech.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You have to conclude now.

SHRI S. VIDUTHALAI VIRUMBI : They
are giving Rs. 6,250 to bonded labour. Do you
think they can do anything substantial with
that? It is not enough even as an advance for
starting a petty shop. How do you think they
can be rehabilitated with this paltry sum? You
are doing something. to say to the world that
you are doing something. That is all. Itis
not substantial

The Labour Welfare Fund was created by
collecting cess on production, consumption
and export to extend the medical facilities,
supply drinking water and provide education
for their wards and housing to the labourers
employed in some mines, beedi industry and
cine production. But since 1990, no change
has been effected in the rate of cess even
though inflation has taken place considerably
during the last three years. I feel that the
Government is not sincerely devoted to
alleviating the sufferinas of the workers
employed in these areas.

Sir, for the rural workers, one scheme
called the Honorary Rural Organisers
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Scheme was itarted to Impart knowledge to
rural workers about laws enacted for their-
welfare. But it was abolished in the Seventh
Plan period without giving any reasons. It
clearly shows that the Government is not
willing to keep the agricultural and other rural
workers well informed about their rights.
Once they know about their rights, they may
try to achieve them. Therefore, the people who
have oppressed the rural workers, might have
been approached and won over in this affair.

The pension scheme should be treated as a
third benefit and it should not be in lieu of
what they are already getting. It should be a
separate benefit.

Since 1969, the Ministry of Labour is
entitled to screen the proposals for filing
appeals by the Central public sector under-
takings against the awards of Labour Courts
or Tribunals. By utilising this right, the
Labour Ministry refused permission in
fourteen cases. But the reasons attributed to
such decisions were not informed to the
Parliament. Had the Labour Minister
submitted the reasons by way of a suo motu
statement, then' the Members would have an
opportunity to find out the real reasons for the
dispute.

Sir, participation of workers in the
management is a fundamental concept to
develop the industrial relations in a proper
manner. The national seminar, the regional
seminars, the conference of State Labour
Ministers, and the Indian Labour Conference,
all these were held during 1990. The Bill
provides for the real participation of workers
in the management at shop floor level,
establishment level and at the Board of
Management level in industrial establishment
and was introduced in this august House but
proper action has not been taken to pass the
Bill. Why has it been kept in abeyance?

Regarding the NRF, I would like to say that
the Expenditure Committee of the NRF
recommended allocation of at least Rs. 50
crores for re-training. The decision was taken
in the meeting held on 9-9-93. But from the
Performance Report I found that only Rs. 15
crores was allocated for re-training under the
account
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Not head 2230, 3601 and 3602. The decision
of the Expenditure Committee was flouted by
the Labour Department.

Then I want to emphasise that the re-
cognition norms for labour unions should be
changed. In India, there are so many regional
parties. As far as Indian labour union activities
are concerned, they are inter-linked with the
political parties. The members of one regional
party are to be members of one or the other
trade union. They have to be the members of
another labour union on an all India basis.
Therefore, the Government should try to
change the norms to see that real
representation is given to various labour
unions in the Central as recognised labour
union.

Regarding the abolition of bonus ceiling, |
would like to say that they have put in some
ceiling. This should be abolished once and for
all.

The Government had agreed to set up the
Second National Commission on Labour. But
it has not been done. I would request the hon.
Minister to do it.

Then in the Vth Pay Commission, the
workers representatives should also be in-
cluded. Then there is a move to propose
changes in the Industrial Disputes Act for easy
implementation of the Exit policy. The
capitalists in this country are trying their best
and lobbying with the Government to see that
sections 25 (N) and 25 (O) are removed from
the Act. The Committee on Industrial
Sickness and Corporate Structuring wants to
do this. I request the Government not to
succumb to the pressure exerted by the
capitalists in this country. A National Wage
Policy should be formulated in order to
narrow down the wide gap in the wages. In
foreign  countries, if ten per cent
unemployment is there, it is considered a
national crisis. In foreign countries, if there is
ten per cent of unemployment, they say it is a
national crisis. But here the position is totally
different. In the Eighth Five Year Plan ....
{interruption)....

THE VICE-CHAIRMAN (SHRI MD.
SALIM) Please conclude. You cannot
mention new points.
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SHRIS. VIDUTHALAI VIRUMBI:

I will conclude after making this point. As per
the Eighth Five Year Plan, "During the past
two decades employment has

grown at a rate of 2.2 per cent per annum but
due to the faster increase of labour force at
about 2.5 per cent the backlog of
unemployment has been rising. It is con-
sidered necessary and reasonable to set the
goal of employment for all for achievement in
a time-span of ten years. The assessment of
present backlog of unemployment and the
likely addition of the labour force suggests
that this goal requires generation of an

additional ten million employment
opportunities per year on an

average".

What has the  Government done to

achieve this? The hon. Minister may reply to
it.  Sir, I can tell you what the Minister has
said—"It is a matter of great concern that
despite possessing a vast reservoir of skilled
and dedicated labour force, our productivity
is amongst the lowest in the world. This
situation requires prompt remedial action.
All elements of the product processes should
play their part fully and sincerely, and all
obstacles to ach'eve this end should be
removed". This is the opinion of the hon.
Minister who addressed the General Council
meeting as found in the minutes of the General
Council. Ten million jobs means one crore jobs
per year. What is the policy that the
Government is having in this regard? What is
the proposal that the Government is having to
provide ten million jobs?  The Government
should make it clear. Apart from this, Sir,
the Party to which I belong feels that eight
hours of work should be reduced to six hours.
That is our policy which  was declared by
Dr. Kalaienar the Chief Minister of Tamil
Nadu. Now the burden put on the worker's
shoulder by the Tamil Nadu Government is
much more.  Sir, I want to bring to the notice
of the hon. Minister the fact that the labour
policy has changed in Tamil Nadu. I want to
particularly mention that instead of industry-
wise, the Government of Tamil Nadu is
insisting on the labour unions to settle the
dispute unit-wise. It will create problems. A
labour union leader cannot go to every unit,
every establishment. He cannot go and talk to
each and everyone, including managing
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director to settle the issue. This particular
deviation from the regular policy has actually
been adopted by the Government of Tamil
Nadu.

Next, Sir, is...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): No new point. You have already
consumed double the time allotted to you.

SHRI S. VIDUTHALAI VIRUMBI : This
is the last point, Sir. The members of the
Indian Chambers of Commerce came to Tamil
Nadu to identify the areas where they can
invest their money, where the infrastructural
facilities are available. The Committee has
gone to Tamil Nadu to see how much amount
they can invest to develop the industries of
Tamil Nadu. But unfortunately the Chief
Minister of Tamil Nadu has not given
audience to the Committee which came from
the Indian Chambers of Commerce. It is a
very futile decision. This is the situation in
Tamil Nadu, Sir, the people who gave their
land to set up the industry, the power plant in
Neyveli and Kalpakkam, were first assured
that they would be given a chance for job but
they were left in the lurch. I request the hon.
Minister to have correspondence with the
officers concerned in Tamil Nadu and insist
them that the people who lost their land, who
are on the roads, should be provided some
jobs in the establishment for which they have
given the land.

With these words, I conclude. Thank

you, Mr. Vice-Chairman.

W W@ wew wwdid ( IATAEW ) g
qrry g off, o wfiw ¥, weRx
%»*Waw*ﬂai‘)aﬂﬁraﬁglmw
# 3g7 & migfor d=d & ) g B o
7w 3, Wfew dw E O agw 0w & AR
agr 9T 55 Whawa ¥ aFF @y atey
#1 W ¥ AY w ¥ fog wwax & afew
fom 0% ¥ wr ¥ ¥ wivw o =1 S
ez ¥ e arar & 9t @ 0% ¥ wrew wew
T am dEe W f A w1 war ¥ e
£ T 431 7S & R o o Aot § e
ety e ar aul aff feav wory §7 owd
W, U 9w gy § may fowm §
o fefmét a1 9T B W doply
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agm ¥ §, @ 8§ ek ofed xuor shiy o
Ty o ¥ v e f Fe ww e
®T sfries = s i ¥

gk AW § o afarr wr A S ag
¥ yam frg g wiTiE goar & fAg,
Hrre fesdifcs & fag st Swd & o
wear 1 w fr g 3w TR Faw
grft, st 1 9 A S@r o, qaT T
& fau gwm o fom, faai wfgand
ot afafu & | IR 0T wgE & wEW A
T & A = wEl ST aaew e
aF 78 BT w1 ¥ AT gud q fww sfoR
%t grAa fordy ¥ afer A gAY O g
wumar =grey § | Wil 3w ¥ oY AfgwT aw-
T d, 9 mOgT o Al ar Ao ok
s 7Y 3 | Oy awufea fF ¥ ww § AR
witg w1 9 W@ W ¥ ghw 2
Iw fre agn wRr fodand ao o
¥ | GaWT T e W AW Wer ¥ 4 avet
¥ oqm & waw A gud agr e §, afe
AT ] & ¥ a7 wgr omar &y dor ok
Fr 1 &, faad e i 9 o OF AW
fe gz sr@e ¥ AFT W T T Wh 4
FHI GgT & WA F =AY B, 8 A & N
®Y, 12 g & Tt F1 TR & o e
gt ¥ ot F T@T 9%ar § e &
I 9T WHT  TH R vear §, faed
f gaer el A9 fomgw e ok Wiy
B AR g

TUTEAE S, 12 G F, 14 ¥ § Aoy
% fag gt A9 F Sde ofF § fr 14
T oF ¥ 7 ¥ 94F vl §1 frqew AR
sftad fien Iwew sof wel o A
ZFart T F ey ¥ A qedl & wvaefow
ARgdan aei A ey A oy & | f |-
TR ¥ 4T F I, A g ey sy
daFa & dmw ws ¥ e B ww TR
T wrea o w1 fr frad s7 4 s
oY Aw gvy § IAE s<faw i § s
T W® | gAR TR SOT 93w ¥ we-
AT ¥ g9 a<m Ak iR # swm
T e § ) SR-9E ameare, G-I AT
& T=% |t AR vTW 7 § | % qgi aw
w ¥ § gy o, ogw i f W &,
i 0% & fgwndr ¥ fanaer g §,
faraad o 9y ot § A% wgh T SR
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ot Wi & o fmr wrr & oY )
we¥ gy &, der om W & wmE
fewim oY e & oop it fer wr o 0 &
i fw I 9w aw &, WwoaT qu oafs-
¥ wAT Wifge o

wx v ag G gy &, SR W v
dfe 2w ¥ a6l & o W@

f
, IR EHNT gura T BT 9 |

E-
3

sl & oY % s Wi B oo feafa
w1 gy ¥ 9y ST ST W7 R T8
ar @ § A free wier & a0 wome o
e otk wfifras e o & st gl v

fee, wfize, # waw amwiwa wow A,
giifiew ofz, 1961 %t @ye | Rgr 5 ady
i § o 3¢ giifew ow, 1961 ¥
o W AT vafay o or s A S G
¥ gme s fawey &, ag fedim gieeg
ar feree TR g, ol 3 & oo, Af
ITHT WY WISW Y § 1 AT 37 S T
fog L erigwas T ewi Sy i ¢ fo
1961 ¥ wifiew qre s ey Wy ar ?

The Apprentice Act, 1961 was passed with
the following objectives:

"(1) To regulate the programme of training
for apprentices in the industry so as to
conform to the prescsribed
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syllabi, period of training,: etc., as laid
down by the Central Apprenticeship
Council; and

(2) To utilise fully the facilities available
for imparting practical training with a view
to meeting the requirements of skilled
workers in the industries."

&t i3 w8 e $ oy faw spet
%t 9ft ¥ fau s T A an, ¥ S5
at wgw a=3 &, T oad dafa oot oifew
S Sty § st W far 2 uR oW
"oy ¥ o a7 % 5o stavaw w5 ARy
¥ ¥ w3 oanieg o

fradr ar,, feasd e & g sl
T e §, 7 § IO FHUA ¥ W99
¥ 1 ot qa=e ufes ¥, 9% ddw ¥ awe
o 4R ¥ uT auTEE whEd ST war ot
ate ¥ st degleat € wwe ar &, AR
agm ¥ gware wat F ddy € o 9ER A
& ¥ gorre sdwe 5 9 fod & so
R 1 qu Ay 591 e war ) wiag § o
FIT ¥ w4 @ wgw g Wi wev o &
fya won =g g 5 a9 97 wemr gen
¥ d) ¥ 450 § g9 S a3y T A g
&t

&g, faw 98 AMRA W *7 gome 6,
g v%, 1990 ¥ “g3¢ qifeivm @ 449
¥e” & dag ¥ wsx wwr ¥ ua fedww S
fem wnr @ @i ag fatasw wege 8, Qw0 wE
gt ¥ § S wigm g 5 wifeT gTeR
&t g dag F 91 Hifg g ? wiFEE ¥ mew
& w3 am o1 fr wan W g &y weiard
gFr arfg, a7 vu¥ Wy § w7 gwir §
sy Aifg & ? ww o Todgw oww o § e
o @E ¥ Alrgq I FHT § HT IAH HNw
W gua s SE AT e oY Wi i ¥
Wt & @@ e

sifom & # & q fi¥er oo g fe
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T & 7 AITET TF U § 1976 BT~ gifex
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qf @ §; ag TR @ v 7 § @) o
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% ot xuit ow Wiy # sfas v ¥ ofonw
Y wr o, O ¥ sl fadem v wgm
fr am e @y § 0 sy @ o o
farpa we amedly guw O sl € 49 g
HIT gHTs ¥ O e FY

T i g & e S T e
N & @ ¥ FgAr e § ) 9 s W
1987 ¥ frasq famr war ar AT wr Ak,
1991 ¥ g7#1T ¥ am o a1 wi ot wf
T Ay weEe o & 6 wha-sls sl

300 degfemt & e @ wrd degfed
T @ ofwm FU oW & M
1991 ¥ =7 siod @ fd s wf § R
F M wed; weghoat &, Gl @y wmd
& i worgdl 1 figr G, waeE ey e it
# qmA g2 g, o Yo sy Fagw ag &
fir 0 Jma Fding w0 v AT, wE
gdg # s W @ ¥ A faw 6
fi ® s wwAX § 5 & i & T
wiv giware wT Gifsg, 8T w9 & 59 48
A oy faqiuds o & afae W g, ]
FEIE ar g )

™ & ¥ g § oy gwars o
f& amy 5% gwa fomr .

SHRI S. MADHAVAN (Tamil Nadu): Mr.
Vice-Chairaman, Sir, I would request the
Government to review the working of the
Emigration Act. The object of this Act is to
protect the interests of workers going abroad.
The hon. Minister has assured a number of
times on the floor of the House that he would
take some action. But the Act has become
outmoded. Now, lakhs of people are going
abroad. The trouble arises in foreign countries,
not in India. The Minister of Labour should
coordinate with the Minister of External
Affairs. 1 hope the Labour Minister would
visit certain countries where thousands of
Indians are working. The other aspect of this
Act is that—I also brought it to be notice of
the Minister—this Act requires Emigration
clearance for all the citizens of India, except
certain categories. It is illegal. I don't think the
Act empowers the Labour Deartment to notify
such a notification at all. Section 22 of the Act
says, "Only Emigrants requires clearance
under this Act."
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Emigrants have been defined under the Act
as those people who want to go abroad for
working under labour agreement. And these
people alone have to go to the Protector of
Emigrants. But what is happening now? Take,
for example, the case of Tamil Nadu. A lot of
people of my State are living in foreign coun-
tries.

The family members of these people have to
wait in long queues before the Protector of
Emigrants for getting their Emigration
clearance. There is also a- lot of corruption
and youngsters, particularly, are facing a lot of
problems with this system. I think that the
Minister must intervene in this matter. The
Act has empowered the Protector of Emigrants
to have control over all citizens of India. I
even cited an instance in one of my letters to
the Minister. This was about an old mother
who wanted to leave for Singapore to attend to
her daughter who was in the family way after
a gap of about 10 years. And she had to appear
before the Protector of Emigrants several
times and she got into many difficulties. She
could get the clearance only after my interven-
tion. I do not know why the Minister is not
able to solve this problem. The Minister wrote
to me, "No, I have given clearance for 17
exempted categories". But the Minister is not
able to say categorically that only those
citizens seeking employment abroad will have
to get this clearance; otherwise, all passports
will be stamped, 'Emigration Clearance
Required'. The Minister must take this aspect
into account. So, the relatives of the people
working abroad must not be made to go before
the Protector of Emigrants for clearance. This
is very important especially in the Southern
States.

Then, as regards your Exit Policy, the name
itself is threatening the labour force in our
country. People think that you are introducing
this Policy under the pressure of
multinationals. Does it mean that you are
going to amend the Labour Laws giving
powers to employers to 'hire and fire' as and
when they like? The Labour Minister also
very nicely says that he will consider
.amending the labour laws. Bat
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nobody knows what exactly he is going to do.
The multinationals, especially, the Japahense
firms, have clearly stated that unless the
labour laws were amended in such a way as to
give them power to throw the employees out
of job and close down the factories whenever
they wished, they would not think of making
investments in India. The multinationals have
gone with such a proposal before the Finance
Ministry and I think the Finance Ministry, in
turn, is putting pressure on the Labour
Ministry. I fear that the Labour Minister is
going to yield to that demand. Why do they
want this clause to be incorporated? There is
already a provision for closure of a unit. We
have the Voluntary Retirement Scheme. They
can obtain permission from the courts. Then
why is it that the multinationals are keen on
getting the laws amended? The strategy that
they are adopting will only give rise to more
problems for the employees.

Then, as regards BIFR, it always involves a
lot of delay in the process of revival of the
closed sick industries. I feel that the Labour
Minister must have the final say and he must
ascertain the views of the labourers before the
BIFR proceeds to act. The BIFR takes a lot of
times in settling the issue. It is mainly because
the Board has no right to give directions to the
financial institutions and the Government
Departments  for  implementing  their
suggestions. Sometimes, the BIFR may
require financial support for the revival of a
sick unit but the financial institutions may not
give them the money. So, even though this
proposal may be of benefit to the labour force,
yet it may not work. This lacuna has to be
looked into and the Labour Minister must
intervene in this matter as well.

Thank you.

THE VICE-CHAIRMAN (SHRI MD.
SAUM) Shri Gurudas Das Gupta
(Interruptions)

SHRIM. A. BABY: Sir, my hon. colleague,
has referred to the plight of im-niigrant
labourers. . We know that many Ministers
take justifiable foreign - jaunts and, on a, few
occasions, not necessarily
S0.
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Most of the South Indians, especially, in
Saudi Arabia are facing very many difficulties,
very serious difficulties. I very strongly agree
with the hon. Member that the Minister
should, after the Session, make a review of the
matter so that the feeling of the South Indians
could be assured. This is what I would like to
submit, through you, to the hon. Minister.

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, I am afraid that we are not
discussing labour. We are discussing the anti-
labour aspect of the Government's policy.
After all, the country has been doling out
concessions to everybody: to the trade,
industry, multinationals, foreigners and
Indians. At the same time, the working class of
the country who are on jobs or who are without
any job, are sought to be marginalised by the
Government's policy. Therefore, it is this
aspect of the labour policy which comes up for
discussion, which has been put into the focus
of the national scenario. We agree that the
economy has to be reformed but the reform
should not be very harsh. We agree that the
industry has to be modernised. But the point is:
Should the working class be called upon to
bear the entire brunt of this process of change?
The question that crops up very prominently is
: Can the Government carry out its programme
of economic reform with its completely
disgruntled labour force which has a sense of
growing frustration and harassment? Let me, at
the very outset, put on record the nation's strong
disapproval of the labour policy or the policy
that is being pursued by the Government with
regard to the labour in the country. At the fag
end of the discussion, let me concentrate on
some of the fundamentals. Will the Minister
tell the country that it is possible to improve
the productivity of labour and it is possible to
augment the production of the country in a
situation where the country is going through
production recession, if we don't extend the
umbrella of social security to the largest
segment of the Indian labour force, may be
90% of it?

Mr. Vice-Chairman, Sir, years have passed,
decades have gone by. Ministers have gone
and new Ministers have taken their places. All
they have been pronouncing in this august
House is that the Govern-
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ment is going to legislate on the rights and
privileges of the unorganised labour force in
the country which is notoriously known for
underpayment of wages, which is notoriously
known for the infringement upon the rights of
the workers and which is notoriously known
for the abnormally worsening conditions of
labour. But nothing has been carried out. The
National Commission for Rural Labour recom-
mended and that recommendation was placed
before the hon. Prime Minister. When he
assumed his office, there was a categorical
assurance that the Government would come to
a conclusion within two months. Now, two
years have passed. The tragedy of the situation
is that profit has become fundamental in the
economic decision-making of the Government
and the concept of 'Welfare State' is being
forgotten totally. If we look at the
characteristics of the Indian labour situation,
firstly there is a massive displacement of
labour in all the spheres. Secondly, there is a
growing sense of job insecurity and declining
conditions of the labour in the country. Third,
Sir, is the galloping rise in the volume of
unemployment and under-employment which
at the moment is in the region of 300 million
in the country.

Sir, another important characteristic of the
Indian situation is the rising trend of corporate
crime. Sir, whether you look at jute or you
look at textiles or you look at other important
segments of the Indian industry, the crime being
committed by the corporate sector is on the
rise—delinquent transfer of ownership, benami
transfer, suspension of production, transfer of
capital and ultimately under the garb of
sickness downright closing down of industry.
And as a result, in the country today nearly
3,00,000 private sector units are closed. And
you can imagine how many millions have
been thrown out of job. On the other hand,
there is complete anarchy in the public sector,
particularly in those public sector industries
which the Government has stigmatised as the
so-called sick units. Till yesterday, it was the
method of the private sector to close down
without declaring the closure. Now look at the
jute industry of West Benal, the National Jute
Manufacturing Corporation. Production has
been stopped or suspended. And
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there has been no formal notice whether there
is a lockout or a closure or suspension of
production. Look at the National Textile
Corporation mills in Kanpur. The workers are
not paid wages. Look at the textile mills of
Maharashtra, which means the Government is
following in the footsteps of the private sector
to marginalise the labour force, to suspend
production and to ensure carefully that the
public sector is gradually dismantled in the
country. May I ask the hon. Labour Minister
one thing? Does he believe that the policy or
principle of social justice can be initiated,
even by steps, if he seeks to dismantle the
public sector and he depends entirely on the
private sector?

Sir, look at the atrocity committed on the
Indian working class. Just within a span of
one year, one lakh workers have been thrown
out of job in public sector alone. Under the so-
called scheme of voluntary retirement, which
had been involuntary retrenchment, one lakh
workers have lost jobs only in the public
sector. Sir, look at the graph that depicts the
rising tempo of lockouts, mandays lost due to
lockouts, and the volume of lay-off. In
1990, Sir, 64,000 workers were laid off. In
1991, 71,000 workers were laid off. In 1992,
more than one lakh workers had been laid off.
In 1990, 13.45 million mandays were lost due
to lockouts. In
1991, 14 million mandays were lost due to
lockouts. In 1992, 15.13 million mandays
were lost due to lockouts. Sir, this is the
tragedy, this is the level of atrocity now being
committted on the Indian working class,
whether in the corporate sector or in the public
sector. Therefore, the point is: Will the hon.
Labour Minister take steps to protect the rights
of the Indian working class? This is one side.
On the other side, we have the double digit
inflation. And as a result of the dmble-digit
inflation, despite the optimism of our Finance
Minister, the price spiral has reached 10.54
per cent rise. As a result, there is a constant
erosion in the real wage of the Indian working
class.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You have to conclude now.

SHRI GURUDAS DAS GUPTA: I am
concluding, Sir.
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Sir. this is the country where the investment
on social security is the lowest. This is the
country where the growth rate of national
development is low, and still lower is the job
potential. Therefore, this is the situation under
which we are left to discuss the conditions of
the Indian labour.

Finally, Sir, may I put my points straight to
the Labour Minister? May I ask him to kindly
respond whether he is in a position to stop
anarchy in the public sector, whether he is
going to take steps to ensure that Budgetary
allocations will not be suspended with regard
to those public sectors whose cases are still
left pending? There are innumerable examples
where Dr. Manmohan Singh has been totally
ingenerous. While has been generous to the
foreign multinationals, he has withdrawn the
life-saving finances to those public sectors
which are under review with the BIFR.
Incidentally, the BIFR had wunder its
consideration 111 cases of the public sector
and till date, they have recommended revival
only in two cases. I' would like the hon.
Labour Minister to tell us if the mechanism of
BIFR has been set up to give a death
certificate to the public sectors before the
patient has actually expired. Sir, I would like
the hon. Labour Minister to tell us as to what
steps he would like to take protect the jobs of
the Indian working class whether in the private
sector or in the public sector. I would like the
hon. Labour Minister to tell us as to how he is
going to prevail upon the current trend of
development so that creation of additional job
opportunities is augmented a little more than
increase in the volume of population. Sir, I
should like him to prevail upon the Indian
Government to stop indiscriminate use of
high-rise capital intensive labour-displacing
technology in the country. India does not need
indiscriminate use of high technology. What
we need is appropriate technology, appropriate
and consistent with the national interests.
Therefore, the point is, our labour policy needs
to be recast and the labour policy can only be
recast if the economic policy is recast. I would
like the Government and the hon. Minister of
Labour to consider if the Indian situation can
be altered. Indian working class needs to
be
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protected from the clutches of delinquency.
Indian working class needs to be protected
from the rising wave of displacement. Indian
working class needs to be protected from the
criminals who have been cheating the jute
industry. I expect the hon. Minister of Labour
to express his solidarity with the Government
of West Bengal because it is the Government
of West Bengal for the first time which has
come out heavily on the provident fund
defaulters and, as a result, there is an attempt
on the part of big industry of the country to
blackmail the Government of West Bengal.
Only yesterday, there was a categorical
statement that if Mr. Bajoria is not set free,
then there is going to be withdrawal of capital
from Calcutta. I would like to know, for whom
does he stand? For whom does the
Government of India stand? For whom does
Comrade Jyoti Basu stand in indiscriminate
arrest of all those who have been defaulting?
Only yesterday in the night at 8 o'clock, I had a
categorical discussion with Comrade Jyoti
Basu, contrary to what Anand Bazar has been
saying. He has categorically told me that law
will have its own course in West Bengal and
there is not going to be any let up. I would like
to know, when West Bengal Government is
sought to be ... . (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT KUMAR
PANIJA): There is a news in the Anand Bazar
Patrika. .{Interruptions).

SHRI GURUDAS DAS GUPTA : He has
categorically contradicted in a number of
newspapers. Anand Bazar Patrika has
scrupulously avoided contacting Comrade
Jyoti Basu. A number of newspapers,
including The Statesman, contacted him, not
only myself, and there has been a categorical
statement. I would like the hon. Minister of
Coal to be a little soft to the State to which he
belongs and to have a little solidarity with the
people and the Government of West Bengal

Who are most courageously fighting against
the defaulters than any other State
Government in the country. Therefore, I do
expect the Labour Minister to express
solidarity with the West Bengal Government
and tell the country categori-
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would not be tolerated. Lastly, Sir,..-..

SHRI AJIT KUMAR PANIJA : Sir, since
my name has been taken by the hon.
Member....

THE VICE-CHAIRMAN (SHRI
SALIM): You interrupted him.

MD.

SHRI AJIT KUMAR PANJA: Shri Das
Gupta has taken my name. He said that since I
belong to West Bengal, I should express my
solidarity, Sir, three things are required. First,
much has been the default in respect of
provident fund in West Bengal and for how
long? Secondly who are those persons? Let
that list be disclosed in the House. Then,
thirdly why, so long, action has not been
taken? In some cases, they are pending for the
last fifteen-twenty years. There was not a
single action taken. I can say with res-
ponsibility in the House. Please ask the
hon'ble Member to disclose the list here. No
step has been taken by the West Bengal
Government.

SHRI GURUDAS DAS GUPTA: The hon.
Minister of Labour would kindly confirm. I
am the Chairman of the Sub-Committee
appointed by the Consultative Committee of
the Labour Ministry to look into the problem
of default. With your kind permission, let me
share with this hon. House that the provident
fund default in West Bengal is, of course, the
highest. But the default in West Bengal had
been the highest because the jute industry was
defaulting. It was because the National Textile
Corporation, which is under the Government,
had been defaulting. It was because the
National Jute Manufacturing Corporation,
which is under the Commerce Ministry of the
Government of India, had been defaulting. It
was because a large number of engineering
concerns, which are under the Ministry of
Industry of the Government of India, have
been defaulting. This is the reason for the
provident fund default in West Bengal being
the highest.

I would like to point out here that persistent
efforts have been made by the Government of
West Bengal, in co-operation with the Union
Ministry of Labour
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and the Directorate of thte Provident Fund
Organisation, to arrest people. Eighty-nine
people were arrested. Between 1986 and
1990, 89 people were arrested. Not only
people have been arrested, but people have
also been sent to jail.

Sir, during the last one week, people have
been arrested one after another. It is because
of the long pendency of cases in the High
Court that these people could not be sent to
jail for a long time. It is because of lavish and
very generous bailing out of people and it is
because of the easy instalments that were
given to the people who had defaulted that the
law could not take its course.

Now, under the Minsitry of Labour, a draft
legislation is being prepared to plug the
loopholes in the statute book so that, in future,
people like Bajoria do not take refuge in. the
Bell View Nursing Home and are sent to jail.
Steps are being taken to plug the loopholes in
the statute book. Therefore, I request the
Government of India, particularly, the
Ministry of Labour, to stand solidly behind
the West Bengal Government in the fight
against these defaulters and criminals who are
blackmailing the Government of West Bengal. I
hope the Labour Minister would come out with
a statement openly, in support of the
Government of West Bengal which is taking
all steps to ensure that the default is liquidated
and the criminals are sent to jail.

THE VICE-CHAIRMAN (SHRI MX).
SALIM) : Shri Janardhan Yadav. (Inter-
ruptions).

SHRI GURUDAS DAS GUPTA: Sir, just
one point. Incidentally, it is on the basis of the
list that was given by the Provident Fund
Organisation and the Sub-Committee of the
Labour Consultative Committee that the
arrests are bine made in West Bengal.
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Hypocrisy is the keynote of modern
civilisation.
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"I am not against the machine. I want the
glory of machine. But I do not want that
glory to be on the debris of the dignity of
man."
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It is not modern technology alone.

Modernisation is needed. But that must be
appropriate.
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What was the thrust of the Janata Dal
Government in the Eighth Five Year Plan?
The thrust was employment.
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¥R ? e am Wy faed & amer
o foid § wr fomy g o

"The Ministry is attaching the highest
priority to this matter."

IATE-9ITY &7 & a1¢ sfewt ¥ fy Txvat
[T ¥ {97 I TR T T AT A A
Bt simgma oy ? Srgmag  fF

What is the priority that you are giving?

% At e ) Ay A ¥ o i fe ouw
I HUW FET T g1 o o € afew
WK Tgt § ¥ sqw won @ sy goerd
& 30T At IUET [ AN AT g S A

A & § ol ¥ g g, ¥ 26 fe Tow A
R W Fr ¥ ofeg ) ¥ W gl 9v-
Ao AT I §, IAT A E H oW e
™ 56 ) ¥ w7 § amer Gt 7
gveY e § s W G @ i 8, o
a1 50 WIS WF 4% T THA |

R wamd aomar st g §

I am talking only about the unorganised
sector.

for avel o e gt @t g, g & oXy -
e | W § 45 % faw amar o 9
IRTw W, T R § A @ Wy
T ST T TG & 1 W AR ¥ fam
o€ framy i &, 0 gfay i B 1 v AW
¥ g F avT gy ¥ €9 9 oqvy fRemn
qr AT FAECTR few F 9T
W & fog fafvee amr gk ¥, & g
gurlt goer fire 7€, ay & gk fae quin
%1 I &, % &9 F s AT Ty Y o wy
Wt AEAT W oot wd we dw
T fae a9 §5 Fom A & 7 e won
g & &t o wom ARy § ? 9y W gwar
oA g ) A Y FEewa g A &
£ Wil & <y amar , A0 o wr § gw
WA ®, afew s aET ¥9 aww ¥ fag
wrg, fd 7 Wnil Y AneET fear
g o Iud graga w0 oY ¥, Afer ao
% FgwT i & faw, Ay o W 2
fs oY Fmavy &, v A o sk ATt ¥ fie-
foli %t & i oF fasr w37 o a1 1966 T,
Iu% AR § Aow 3o T e g o

W & AT wEl ¥ F oA e e
N E | ST A Ay agg R oam vy
gl ¥ e g W e b o ?
e 4, et e it st & e
FREIN A agieaT§ arram g ?
TR HT, N v W A Iw ogE o
woRit arf & 99 WEl § S vy ) awer
MRy AT A TR R ?
¥ iR wEl o 9 e dfw o g
AT
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SHRI JIBON ROY (West Bengal): Mr. Vice-
Chairman, Sir, I am not making any speech. I
will only make some points for the response of
the hon. Minister. Firstly, this year is the 75th
anniversary of the International Labour
Organisation, ILO. Now, the two important
conventions of the ILO are right to organise
and right to collective bargaining and freedom
of association. The Government of India has
not yet accepted them. It is not only that they
are not accepted, but many workers and
employees are not allowed to organise
themselves. The employees of the Life
Insurance Corporation and the GIC have no
right to organise. They cannot do any
collective bargaining. I would like to know
from the Labour Minister whether the
Government will ratify these two important
conventions of the ILO.

The second point which I would like to
respond concerning politics in trade Union, so
long as the employers are organising political
parties and those political parties are used
against the labour to exploit the labour, the
workers have a right to organise themselves as
a political force. My point is that party
politics should not come in the way of unity
of the trade union's and workers.  After all,
the new economic policies and the GATT are
an expression of the economics of the inter-
national capitalists and monopoly houses.
Ultimately both, the GATT and the economic
policies, will reduce labour into slavery. If
these policies are pursued slavery will come
to India. We cannot fight it without
organising workers as political force. Whatever
the Government may say or whatever Shrimati
Jayanthi Nata-rajanji may say, that as a
consequence of the new policies there will be
large-scale contractorisation of the permanent
workers, there will be large-scale exploitation
of the child labour and there will be large-scale
exploitation of the women. You cannot
escape from it. I would like to know-how you
are going to protect those sections of the
workers. What will be the wage of the
contracted workers?  Is the ruling minimum
wage declared in different states will be paid in
the steel  industry, coalmines and NTPC etc?
Or, will you consider them as separate wages in
those areas? So far as women workers are
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concerned, 27% of the entire women workers
are or part-timer. Their strength is increasing
every year. How are you going to protect the
interest of these workers? No wage is paid to
the part-time workers. How are you going to
protect them?

As far as the ICDS programme is con-
cerned. Jayanthi Natarajanji has not said
anything, their minimum wage is Rs. 200.
You are taking the position that these women
are social workers. I would like to know
whether you are going to increase the wages
of the women working under the ICDS to Rs.
1,000 per month.

There is large scale exploitation of the
Scheduled Castes and tribal workers.
According to your own statistics, employment
in public sector has gone down by 7%
between 1991 and 1993. Employment of
Scheduled Castes and Scheduled Tribes has
gone down by 14.8%. Employment of tribal
workers has gone down by 24%. Therefore a
new trend is emerging, their employment in
permanent work will be reduced. They will
join the contract workers' strength. You have
to protect them. How are you going to protect
them?

The third point to which I would like him
to react is this. The hon. Labour Minister is
very generous in making promises but is very
conservative in implementing those promises.
You have promised before the trade unions
that no public sector factories will suffer for
want of raw materials. You have promised
that the past loans of those industries which
are not making losses currently will be
waived. But nothing has been done. You have
promised that you will bring a new law on the
bonus issue. You have not done anything to
fulfil that promise. When you were the
Minister of Coal you had signed an agreement
on a pension scheme for coal workers
similarly agreement is signed for steel
workers also. But that scheme wa9 not
implemented. You have promised that a
pension scheme will be formulated.

6.00 P.M.

Why is the employer not contributing to
the pension scheme? Sir, I have got one more
point to make.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You make your final
point.

SHRI JIBON ROY: Sir, an unpaid
Provident Fund of Rs. 38,000 crores is lying
with the Government of India. This money is
being invested in the Budget. Why can't this
money be diverted for investment in the
public sector so that the sick plants can be
revived? These are some of the points which I
have placed before you. Thank you.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): So, the hon. Members
have made their points. The Minister will
make his reply tomorrow. Now,
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we will take up the remaining Special
Mentions.

Shri Sushilkumar Sambhajirao Shinde—
not there. Shri Inder Kumar Gujral—not
there. Shri N. Giri Prasad—not there. Shri
Govindrao Adik—not there. Shri Suresh

there. None of them
is present.

The House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned at one
minute past six of the clock till
eleven of the clock on Tuesday, the
26th April, 1994.



